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Act No. LIV of 1948

[PassEp BY THE DoMinioN LEGISLATURE)

{(Leceived the assent of the Governor Generul on the 10th September 1948) ’é

An ‘Acl lo provide for the rationalisation of the production and supply of

electricity, and generally for taking measures conducive t¥#he electrical
development ef—-the—P-pevmees—ei—}ndm.J . v

HEREAS it is expedient to provide for the rationalisation of the produc—

tion and supply of electricity, for taking measures conducive to 2[bke
electrical developmenb-of—bhe&mm@esrﬁf-h&@ and for all matters incidental
thereto;

It is hereby enacted as follows:—

CHAPTER 1
Introductory
i. Short title, exvent »nd commencement.—(1) This Act may be called the Y
Electricity (Supply) Act, 1948,

(2) It extends to el the Prowndes of Indiamaa{abﬂwsm"{vw& 4

. andl BA] X
(8) This section and sections 8, 4, 57, 58 and L77[ and the Sixth .
Schedule and the Table appended fo the Beventh Scnedule of this Act shall
come into force at once. 3

(4) The remaining provisions of this Aet shall come mtz force in a
on such dste, not later than two years from the coming into force of
sections, Stchedule and Table mentioned in sub-section (8), as the
Government may, by notification in the official Gazette, appoint:

Provided that the Central Government may as respects any
the said period of two years and in such event the remaining provisions of the
Act shall come into force in that R on such date, not later than the

extended period, as the 2 Government may, by notification in the
official Gazette, appoint.

2. Interpretation.—in this Act, unless there is anything repugnent in the '
subject or contexb,— : i

(1) " Authority” means the Central Flectricity Authority constituted under
gedtion 8; jz/

(2) “Board’” means a m& i Electricity Board constituted under seetion

{#) “bulk-licensee”” means a licensee who is authorised by his licence to
supp]y electricity to other licensees for distribution by them;

(4) “‘confrolied sbation’’ means a generating station designated in a scheme
sanctioned under Chapter V as a controlled stabion;

(8) ‘‘generating station’’ or ‘‘station’” means any station for generating
electricity, including any building and plant used for that purpose and the sibte
thereof, & site intended to be used for a generating station, and any buildings - ﬁ
used for housing the operating staff of a generating station, and where electricity !
is generated by water-power, includes penstocks, head and tail works, main ;
and regulating reservoirs, dams and other hvdranlic worke bt does not in any
case include any sub-station for transforming, converting
electricity; :

or dlsmbutingr
(6) “‘licensee’’ means & person licensed under Part 1T of the Indjan Blectricity
Act, 1910 (IX of 1910} to supply energy or a person who has obtained sanction
under scction 28 of that Act to engage in the business of supplying energy but,
the provisions of section 26 of this Act notwithstanding, does not mclhdc the
Bmld 2. Subs. Loy A 57. {
I+ Subs Ay ek 57 05999 (v ebrosecctiely) 0199 *'
3. Ffawnz PR u{ofi 31~ 3 - 54 ,{m,.nﬂ‘ A&[QF/MC»CL]A[ Mﬂz’//,;/n/‘frta/é’,/dﬂé[/l N
Aee. o S F0495, 2663 §3, G H S 953 L85 F 348
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(7) “‘main transmisgion lines” means all high presssre cables and overhead
lies (not being au essential part of the distribution system of a licensee) tréns-
witting electricity from a generating station to another generating station or tu
a sub-station, together with any step-up and step-down truusformers, switch-
gear and other works necessary to and used for the control of such cables or
overhead lines, and such buildings or part thereof as may be required o accom-
modate such lenwnmers switch- gear and other works and the operating staff
thereof;

(8) “maximum dermand’’ means, in respect of any period, twice the largest
purnber of kilowatt-hours supphed and taken during any consecutive thn‘ty
rainutes (caleculated from either the commencement or the middle of an , hour)
in the period;

(9) “‘prescribed’’ means prescribed hy rules made under section 78;

(10) “‘regulutions’ means regulations made by the Board under section 78,
(lf) ‘‘Reserve Bank’’ means the Reserve Bank of India;

(12) “*transmission lines’’ means all works mentioned in sub-section (7) used
wholly or partially for the purposes of distribution;

(13) ‘‘year’’ means, in relation to the Board, the year commencing on the
ist day of April;
(14) ‘‘year of account’’ means, in relation to & licensee, his financial year’,’

(15) other expressions have the meanings respectively assigned to them
the Indian Eleetricity Act, 1910.

e CHAPTER II
' The Central Electricity Authority

3. Constitution of the Central Electricity Authority.—(1) The Central
Government shall constitute a body called the Central Electricity Authority
generally to exercigse such functions and perform such duties wunder the Act
and in such manner as the Central Government may prescribe or direct, and in
particular to—

1)

(i) develop a sound, adeguate and uniform national power policy,
and particularly to co-osdinate the aclivities of the planning
ageneies in relation to the control and utilisation of national power
resources ;

(1i) ‘act ws arbitrators in matters- arlsmg between the m Govern-

ment or the Board and a licensee or other person as provided in

this Act H

i) ecdrry out investigations and to collecgl and record the data concem-

ing the generation, distribution” an

utilisation of power and the
development of power resources; and

(iv) make public from time to time information secured under this Act .

‘and 1o provide for the publication of reports and investigations.

.(2) The Authority shall consist of not more than six membels appomted by
the Central" Goveunnent*%)%—%hem—&%—leas@-ﬁ}r

(8) The Central Government shall appoint one of the%%u}lr-t«mre members ‘m
be the Chairman of the Authority.

(4) All the members of the Authouty shall hold office during the pleasure
of the Central Government,

(5) No full-time member of the Authority shall be directly or indivectly
concerned or interested in or have any share or interest in any company or
other body corporate or an association of persons (whether ineorporated or 1ot),
or & firm engaged in the businesg of supplving. o]o(’hlcal onelgv or fuel, bOhJ
or Hquid, for th generation of olectnclts‘ i ,

f i, ,,&;,f,qc$f7u 114 2 Gubs. Ly A.0. 195
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(6) The Aubhor?ty may appoint a Secretary and such other officers and.
servants as it considers necessary for the performance of its functions under
this Act on such terms as to salary, remuneration, fee, allowance, pension,
leave and gratuity, as the Authority may, in consultation with the Central
Government, {ix:

Provided that the sppointment of the Secretary shall be subject to the
approval of the Central Government.

(7) The Authority may act by two of ite members in all matbters.

4. Power to require accounts, statistics and returns.—It shall be the duty
of each Rrevincia} Electricity Board, Provineiah Goverr}ment Electricity
Department or other licensee or person supplying electricity for public or
private purposes, or generating electricity for its or his own use, to furnish to
the Authority such accounts, statistics and returns relating to the generation,
supply and use of electricity as it may require and at such times and in such
form and manner as it may direct.

CHEAPTER ITI [l &

ovincial Electricity Boards

5. Constitution and composition of ineial/ Electricity Boards.—(1) The

yovincial Government shall as soon as may beé ‘after the issue of the notification

under sub-section (4) of section 1, constitute by notification in the official Gazette |

a Keovineiet Blectricity Board under such aame as shall be specified in the .
notification.

. (2) The Board shall consist of not less than three and not more than seven

members gppointed by the Provineia! Government.
4 M HErs—6 he Bo d—8n be—Xd .-A,- mexmbers xr-}/'

(4) Of the members, one shall be a person of proved administrative ability
and commercial experience; one shall be an electrical engineer with wide

“expertence; and one shall be an accountant with experience of the electricity
-supply industry or other public utility. .

(5) One of the members possessing any of the qualifications specified in

sub-section (4) shall be appointed by the W be the
Chairman of the Board. . ;

(6) A person shall be disqualified from being appointed or being a member. of
the Board if he is, or within the twelve months last preceding was, a member of
or of any ineied Legislature or any local authority.

(7) No act done by the Board shall be called in question on the ground only
of the existence of any vacancy in, or any defect in the constitution of, the

P N

Board. Wj.% —
6. Inter-previneis? agreement to extend Board’s jurisdiction to another

vinee,—(1) Bubject to the provisions of this section, the Government
of any Prewined may, aftcr it has issued a nofification under sub-section (4) o
section 1, in lieu of constituting a Board under section 5 enter into au agreement
with the Government of a contiguous inee to provide thab the Board Consti-
tuted for the latter Preyt éxercise the functions of a Board under this
Act in the iormer -Preovi

(2) Subject to such modifications (being of a character not affectingthe general
operation of the agreement) of the terms of the agreement as may from time to
Hime be agreed upon by the Prewincial Governments concerned, an agleement
entered into under this section shall be for & period of not less than twenty-five
yvears bub may be determined earlier by mutual counsent. :

(8) An agreement under this section may—

(a) make such financial orrangements between the participating Peevined
Governnents as may be necessary for the purposes of the.agreement;
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{b) provide for consultation between the paltlclpatmvé&;@%iae}e-l- Govern-

wments either generally or with reference fo particular matters arising under this
Act; :

(¢) generally make such incidental, supplernentary or ancillary provisions,
not inconsistent with this Act, as may be deemed necessary or expedient for
giving effect to the agreement.

7. Effect of inter agreemeflt —Where an agreement is entered into
under section 6, the partlclpatmg il Governments shall, by notification:
in the official Gavettes, declare a date on which the agreement shall come into-
force, and on and after that date—

a) the Board constituted Tor the one Rrevinee shall ha\'c all the powers and.
duties of a Board under this Act in respect of both ees i if they consti-
suled a single

5

ety &
) references in this Act to the Rrevinee shail, (unless the subject or context
otherwise requires, be construed as refer ences to botlNRrovinges, and in particular,

*the references in section 61 to the

Legislaturef{shall be construed as
references to the Legislatures of both :

{c) the provisions of section 60 in relation to the absumptlou by the Bourd ot
the rights and liabilities of the rovineied (tovermment arising before the first

constitution of the Board shall apply to the assumption by Ehe Board of the

“rights and Nabilifies of the Government of the Prewmee fo which the exeroisc
of its functions under this Act is extended under the agreeinent, as if in that
section for the words ‘‘before the first constitution of the Board’ there were
sbstituted the words and fignre “hefore the date on which the agreement under:

1

section 6 came into force

iman shall
1 to holc

the Chai
be appoint

that on tlﬂe ﬂl t con%&itiltion of the Bom

E 9. Meéembers not to hold interest in certain concerns.~-(1) A member of the
B

card shall, prior to his appointment, give to the Previacial Government inti-
mation of, and shall, before taking charge of his office, sell or divest himself of,
any interest which he may have for his own benefit whether in his own name-
or otherwise, in any firm or company carrying on the business of supply'ng
+* electricity or any fuel for the generation of electricity, or of the manufacture,
sale or hire of machinery, plant, equipment, apparatus or fitbings for the gene-
ration, transmission, distribution or use of electricity, or any interest in the
" managing agency or shares or securities of any such company; and it shall not
be lawful for a member of the Board, so long as he holds office, to acquire or
purchase any such interest in any such firm or company and if he, under any
will or by succession or gift becomes entitled for his own benefit to any such
interest, he shall sell the same within three months after becoming so entitled
thereto; and he shall also, within three months, sever any connection he wnay
have and cease to have any interest, direct or indirect, in any such councern,

(2) Nothing contained in sub-section (1) shall prevent a meamber fromy
acquiring or holdmo any share or interest in any firm or company other than
a firm or company mentloned in sub-section (1):

Provided that if the Board has entered inte. or is about to enter into any
contract or aoregment with any sueh firm or company in which a member
B S(LL&.-{(.% fek 57607549,

f;‘ Sulon . iuj A 012 50.
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holds any share or interest, he shall disclose the fact and nature of such interest
and he shall not be entitled to vote on any decision of the Board relating to-
such contract or agreement.

(o) A disclosure referred to in the proviso to sub.gection (2) shall foxththn
be recorded in the minutes of the Board and commuuicated to the
Government and the Rrevinciad Government ray thereupon give such di dn*ectxons-
as it may deem proper.

10. Removal or suspension of members.—The P«l—-e#iﬁemij—(}’o{;;nmé;{‘rzay
suspend from office for such period as it thinks fit or remove from office any
member of the Board who— ,

(z) 1s found to be a lunatic or becomes of unsound mind; or
{b) is adjudged insolvent; or N
(e) fails to comply with the provisions of section 9; or FarLinmnant]

(d) becomes or seeks to become a member of or any
Legislature or any local authority; or

{8) in the opinion of the Bf@#irMO\rerxxlllent has failed or is upable
to carry out his duties so as to render his suspension or removal  as the case may
ve, necessaiy. or

if) is convicted of an offence involving moral turpitude,

11. Temporary absence of members,..—If the Chairman or any other mem
ber of the Bonrd is by nfirmity or otherwise rendered Lempmdrﬂv meapable
of carrying out his duties or is absent on leave or otherwlse in circumstances
not involving the vacation of his appointment, the Proviseiad Government may
appoint another person to ofilciate for him and ecarry out his tunetions- under
thix Act or any rule or regulation wnade thereunder.

12. Ineorporation of Board.—The Board shall be a body corporate by the
name notifted under sub-section (1) of section 5, having perpetusl succession
and a common seal, with power to acquire and hold property both movable
wed iramovable, and shall by the said name sue and be sued.

13. Authentication of orders and other instruments of the Board.—All
orders and decisions of the Doard shall be authenticated by the signature of’
the Chairmman or any other member authorised by the Board in this behalf,
and all other instrumients issued by the Board shall be authenticated by the

signature of such membev or officer of the Board as may in like manner be
authorised in this behalf,

14, Meetings of the Board.—(1) The Board shall hold ordinary meetings at.
“such intervals as may be provided in the regulations; and a meeting may be
convened by the Chsirman at any other time for the transaction of urgent.
business.

(2) The number of members necessary to constitute a quorum st a meeting’
shall be sucl as mav be provided in the regulations.

15, Appointment of staff.—The Board way appoint a Sceretary and such
other officers and servanis as may be required to enable the Board to camry out
. 9 . 3 . H
its functions under thxq Aect. ;

16, Flectncitv ouneil—(1) The %ﬁ}@ﬁ}’mm

constitute a Rrdeimeial Llectricily Council fo;(:r@jwﬂ}eﬂ, and Iin cascs 10
which sectious 6 and 7 apply. the Provineial Tovernments coneerned shall con

stitute such one or more Wiectticity Couneil or Councils and for such 'y
areas as they mav by agresinent determune, fsbsﬁj

9) The Reowineind [l eotncn\ Council shall consist of the members of the
Roard and such other persons homfr not less than seven and Dot more thamn
o as the i#;nnaalf(m\-emm( i oF the Provineial Governmanls volicernes.

A Qula by o 850
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. may appoini after consultation with such representatives or bodies representa-

#ive of the following interests as the Previnciel/Government or the
Governments concerned thinks or think fit, that is to say, local seli-govern-
ment, electricity supply industry, commeree, industry, transport, agriculture
and labour employed in the electricity supply industry, bub so that therc shall
He ab least one meniber representing each such interest m the Council.

(8) The Chairman of the Board shall be ex-officio Chairman of {he re—
1 inetat Electricity Council. '

. (4) The meind Iilectricity Council shall meet at least once in' every
“three months.

" (5) The functions of the Pevinerad Blectricity Council shall be as follows:—

(i) to advise the Board on major questions of policy and major
schemes;

() to review the progress and the work of the Board from time to
time;

{iii} to consider such other matters as the Board may place before it;
and . :

(iv) to consider such mattérs aMM Governme\nt may by

rules prescribe.

(6) The Board shall place belore the Provimeisd Blectricity Council the
annual financial statement and supplementary statement, if any, before sub-
mitting such statement to the Previmeind Government vnder section 61 together
with copies of the report and proccedings. ‘

17. Local Advisory Committee.—(1) The Prowinsial Government may from
time to time constitute for such areas as it may determine T.ocal Advisory
Committees, consisting.of such number of persons as it may think fit in each
ease and on such terms and conditions as may be prescribed.

(2) The Board way if it thinks fit eonsult the Local Advisory Committeses
concerned ou any business coming before it, and shall so do in respect of such
-business ag the ineisl Covernment may by general or special order in thig
behali specity .or when required by the regulations so to do.

(8) The Chairman of the Board or such other member of the Board as he may
nominate in this behalf shall be ¢x-officio Chairman of a Local Advisory
Commiftee.

{4) Local Advisory Committees shall meet at such intervals as may be
prescribed, and for the transaction of urgent business on such other occasions as
she Chairmnan of the Board may require, _

5) The number of members nocessary to constitute s quorum at a meeting
meisl (Government

of a Local Advisory Committee shall be such as the &+
svhen constituting the Commibtee may specify.

— ___ CHAPTER IV
Powers and duties of Pfovincisl Electricity Boards

8. General duties of the Board.—Subject to the provisions of this Act, tlie
Board shall be charged with the general duty of promoting the co-ordinated
- development of the generation, supply and distribution of electvicity within' the

ference to such development in areas not for the time being served or adequate-

going provisions it shall be the duty of the Board-—

{a) to prepare and ecairy out schemes sanctioned wunder Chapter V;
t- Sty £-¢- 1750 '

revipes in the most efficient and economical manner, with particular re- .

iy served. by any licensee, and without prejudice to the generality of the fore- - gy
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(b) to supply eleciricity to owners of controlled stutions and to licensees
whose stations are closed down under this Act;

(c) to supply electricity as soon as practicable to any othexr licensees or persons
requiring such supply and whom the Board may be compebtent under (his Act so
to supply.

19. Powers of the Board to supply electricity.—(1) The Board may, subjecb
to the provisions of this Act, supply electr icity to any licensee or person requiring
such supply in any area in which a scheme sanctioned under Chapter V is in

force:
Provided that the Board shall not—

(a) supply electricity for any purpose directly to any licensee for use in any
part of the area of supply of a bulk-licensee without the consent of the bulk-
licensee, unless the licensee to be supplied has an absolute right of veto on
any right of the bulk-licensee to supply eleciricity for sueh purpose in the said
part of such area, or unless the bulk-licensee is unable or unwilling to supply
electricity for such purpose in the said part of such area on reasonable terms
and conditions and within a reasonable time; or

(b) supply electricity for any purpose to any person, not being a licensee
for use in any part of the avea of supply of a licensee without the consent of the
licensee, unless—

(i) the actual effective capacity of the licensee’s generating station
computed in accordance with paragraph IX of the First Schedule at the
time when such supply was required was less than twice the maximum
demand asked for by any such person; or

{(ii) the maximum demand of the licensee, being a distributing
licensee and taking a supply of energy in bulk is, at the time of the re-
quest, less than twice the maximum demand asked for by any such person;
or

(iii) the licensee is unable or unwilling to supply electricity for such
purpose in the said part of such area on reasonable terms and conditions
and within a reasonable time, -

(2) After the Board has declared its intention to supply electricity for any
purpose’in any area, for which purpose and in which area it is under this section
competent to supply electricity, no licensee shall, the provisions of his licence
notwithstanding, at any time be entitled without the consent of the Board to
supply electricity for that purpose in that area.

(8) For the purposes of sub-section (1) ““absolute right of veto”” means an
unqualified right vested in a licensee by virtuee of any law, licence or other ins-
trument whereby a bulk-licensee is prevented from supplying electricity in any
specified area withous the consent of the licensee in whom the right or veta vests.

(4) If any question arises under su section (1) as to the reasonableness of
the terms or conditions or time therein mentioned, it shall be determined as
provided in section 76. .

20. Power to Board to engage in certain undertakings.—(1) The Board may,
in accordance with any regulations made in this behalf, manufacture, purchase,
sell or let on hire on the execution of a hive- pluchqse agreement or otherwise,
any electric machinery, control-gear, fittings, wires or apparatus for lihting.
heating, cooling, or mwotive power or for any other purpose for which electrici’by
can or may be used, or any industrial of ugriculwural machinery operated by
electricity, and may install, connect, repair, maintain or remove such fittings,
wires, apparatus, machinery or conirol-gear and in respect thereof demand an§
take such remuneration or rents and charges. and make such telms and condi-
tiong as it deems fi

b
RE TS
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(2) The Board may maintain shops and showrooms for the display, sale or
nire of fittings, wires, apparatus and nachinery as aforesaid, conduct displays,
exhibitions and demonstrations thereof, and generally do all things, including
advertising, incidental to the sale and hu’e of such fittings, wires, apparmtnq and
wmachinery and to the promotion and cncouragement; of the use of electricity.

(3) The Board shall show separately in its accounts moneys received and
expended by it in connection with any undertakings in which it engages under
this section.

21. Powers of Board in relation to water-power.—1he Board may, with the

revious approval of the Previneial Government, take such measures as in the
/‘gﬁﬁﬂ)n of the Board are caleunlated to advance the development of water-power .

in the Rrowviree, and may organise and carry out power and hydrometric survey

work and cause to be made such maps, plans, sections and bstimates as are
necessary for any of the said purposes:

Provided that where any such measures relate to a source of waber-power
already operated upon by a licensee under a licence, the Board shail give the
licensee notice of such measure and an opportunity to be heard on any repre-

sentations he may desire to -make in that behalf and may consider such
representation.

22. Power to Board to conduct investigations.—Bubject so far as the provi-
-10113 ot this section relate to water-power to the previous approval of the
i Government, the Board may at its own expense conduct such investi-

gations, experiments and frials as it thinks fit for the improvement of the methods
of transmisgion, distribution aud supply of electricity or of the utilisation of fuel,
water-power or other imeans of generating electricity, and may establish and

maintain laboratories for the testing and standmrdlsamon of electrical instruments
and egnipment.

23. Loans by Board to licensees.—(1) & ub]eet to any regulations made in
this behalf, the Board may grant loans or advances to any licensee for the
purposes of bis undertaking on such terms as the Board thinks proper.

2) The Board in the dlschmge of its functipns may call upon a licensee to
exnand his undertaking and offer to advance to him a loan on such terms and
conditions as it may deem proper for such expansion, and if the licensee refuses,
fails or neglects to accept the loan from the Board on the terms and conditions
offered or fo raise a loan from other sources or to employ his own funds on
torms similar to the terms offered by the Board for purposes of such m(panqlon
and to carry out such expansion, the Board may, after giving the licensee six
months’ notice in writing, purchase his undertaking.

94. Power to Board to coniribute to certain associations.—The Board may,
subjecl to any regulations made in this behalf,

(1) pay such subscriptions as it thinks fit to any association for the promotion
6f the common interests of persons engaged in the generation, distribution and
supply of electricity and the members of which consist mainly of such persons;

(2) contribute such sums as it thinlks fit to the funds of any recognised society
the object of which is to foster the development and use of elestricitv or promo-

tion of know ledge and research in respect of electricity or electrical appliances,

9%. Consulting engineers.—The Board may, subject to such conditions as
may be preseribed, from time fo time appoint qualified pevsons to be consulting
enaineers to the Board and pay them such remunervation as i

thinks proper.
J. Suls. LyAdlaso
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Jsmd] 26, Board to have powers and obligations of licensee under Act IX of 1810.—
Rubject to the provisions of this Act, the Board shall, in respect of the whole
have all the powers and obligations of a licersee under the Indian

Ele(:'trictt_\ Act, 1910 (IX of 1910}, and this Act shall be deemed to be the
licence of the Board for the purposes of that Act:

Trovided that nothing in sections 8 to 1L, sub-sections (2) and (8) of section
91 and sections 22, 23 and 27 of that Act or in Clauses I to XII of the Schedule

to that Act relating to the duties and obligations of a licensee shall apply to the
Board.

27. -Other functions of the Board.—The Board shall have such further powers
and duties as are provided in this Act.

CHAPTER V
The Board’s Works and Trading Procedure

28. Preparation of schemes.—With a view to rationalising the production and
supply of electricity in any area the Board may from time to time prepare a
scheme, not inconsistent with this Act, for that area, in which provision may be
made for all or any of the following mattets, namely: —

fa) the estahlishment of the Board’s own generating stalions;

(b) the designation of generating stations, whether existing stations or new

sfations, as controlled stations at which electricity shall be generated for the
purposes of the Board; ‘

A\
(e) the intevconnection, by means of main transmission lines to be constructec

or acquired by the Board, of any generating stations with any others and with
any systems of licensees;

(d) where a scheme relates to a specified area, the interconnection of the
system of the Board in that area with the system of the Board in any other
area with respect to which a scheme is in bemg or may subsequently be made:

(e) the construction or acquisition of such other main transmission lines
as the schem2 may require;

(f) the use by the Board of any transmission lines or main transmission lines
of any licensee;

{g) such supplemental, incidental and consequential provisions as may appear
necessary or -expedient for any of the purposes aforesaid:

Provided that a scheme shall not. without the consent of the owner.—

(i, designate as a controlled statmn any generating station belongmg to a
 persor other than a licensec;

(ii) authorise the use or acquisition of a transmission line or a main trans
mission line belonging to a person other than a licensee.

29. Publication and sanctioning of schemes.—(1) The Board shall cause every
schetne prepared under section 28 to be published in the official Gazette and
in such local newspapers as it may consider necessary, and shall give public
uotice of the date, not being less than two months after the date of the notice, by
which licensees and other persens interested may make representations thereon
and when publishing such » scheme the Board shall show estimates of the
.capital expenditure involved and of the initial and ultimate revenues anticipated
from the sale of energy, meter rentals and other services.

(2) The Board, after considering anv such reprcsentations and after making

such inquiries, if any, as it thinks fit, mav sanction the scheme cithier without

mnodification or subject to such modificationg as it thinks fit, and cither genérally
{- Sufxs,'!ud A-0-lane-

3




10 k Electricity (Supply) [ACT LIv

or in respect of any part of the area specified in the published scheme, and sh.lk
publish the scheme as sanctioned by it; and where the scheme has been sanc-
tioned in respect of part of the said ares, it may subsequently be sanctioned in
respect of other parts o: that area:

Provided that no sanction shail be acecorded by the Board to any scheme or
part of a scheme estimated to resull in u.capital expenditure exceeding fifty
lakhs of rupees without prior consultation with the Authority and until any
recommendations which the Authority may, in accordance with the provisions
of this Act, make upon such consultation have received due consideration by the
Board:

Provided further that where the recommendations of the Authority in
regard to any scheme are not saccepted by the Board, the Board shall not

/sanction the scheme without the previous consent of the Provineial Government.

(8) In respect of any scheme to which the first proviso to sub-section (2)
applies, the Board shall, within one month after being requested by the Authority
80 to do, supply the Authority with all such-information incidental or supple-
mentary to the scheme as may be specified in the request.

30. Matters to be considered by the Authority.—The Authority shall, before
making any recommendations in respect. of a scheme upon which it has beer
consulted under the first proviso to sub-section (2) of section 29, have particular
regard to whether or not in its opinion— '

!
[5take

(a) any river-works proposed by the Board will prejudice the prospects for
the best ultimate development of the river or its tributaries for power-genera-
tion, 5onsistent with the requirements of irrigation, navigation and flood-eontrol,
and for this purpose the Authority shall satisfy itself that an adequate study
has been made of the optimum location of dams and other river works;

(b) the proposed scheme will prejudice the proper combination of hydro-
electric and thermo-electric power necessary to secure the greatest possible
economic oubput of electric power;

" (c) the proposed main transmission lines will be reasonably suitable for
regional requirements: '

(d) the scheme provides reasonable allowances for expenditure on capital
and revenude account;

(e) the estimates of prospective supplies of electricity and revenue there-
4 from contained in the scheme are reasonable.

31. Recommendations of the Authority.—Where the Authority has been
consulted under the first proviso to sub-section (2) of section 29 in respent of
8 scheme, it shall forward its recommendations thereon to the Board, sending
a copy thereof to the Previneiah Government, within six months from the date
of the reesipt by it of the scheme: Stako ¢, ' :

Provided that if the Board fails to supply in due time any information
requested under sub-section (3) of section 29, the period within which  “the
Authority shall forward its recommendations shall be correspondingly increased.

32. Carying out of schemes.—The Board shall carry out and give effect to &
i wrheme as soon as reasonablv  practicable after it has been sanctioned and
published. _

’ 33. Power to alter or extend schemes,.—The Board may from time to time
aiter or extend a scheipe by a sunplementary secheme made and sanctioned in
the nianner hereinbefore provided:

Provided that anyv alte

! : - extensions of a scheme in the
opinion of “hie Board and ; it

out preparing a supplementary
[ Sules. zu/ A.0-1950-
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34. Controlled stations,—Where a generating station situate within an area.
for which a schenie is in force has been designated in the scheme as a controlled

station, the relations between the Board and the licensee owning the station -

shall, subject to any arrangements agreed under section 47, be 1egu1ated by the
provisions of the First Schedule.

35. Suppiy by the Board to licensees ownmg generatmg stations.—The Bogrd
may at any time declare to a licensee owning a generating station, other than &
controlled station, situste within an area for which a scheine is in force that 1t

is ready to make a supply of electricity available to the licensee for the purposes. -

- of his undcrtakmg and thereupon, but without prejudice to the provisions of

section”47, the provisions of the Second Schedule shall apply in respect of the:

celations between the Board and the said licensee.

36. Power to Board to close down generating stations.—The Board may ab
any time declare to a licensee owning a generating’ station situate within an area
for which a scheme is in force that the station shall be permanently closed:
down, and thereupon but without prejudice to the provisions of section 47,
where the station is a controlled station the provisions of Part III of the First
Schedule, or in other cases the provisions of the Third Schedule, shall apply in.

respect of the relations between the Board and the said licensee with reference

to the station to be closed dowr.

37. Purchass of generating stations or undertakings or main transmission
lines by the Board.—(1) Where under the First or Third Schedule any generat-
ing station or undertaking is to be purchased by the Board, or where a sanc-

tioned scheme provides for the purchase by the Beard of a main transmission.
line belonging to any licensee,—

(a) the generating station or undertaking from such date of purchase as
may be fixed under the appropriate schedule, or the main transmission line
from such date of purchase as the Board shall by notice in writing given not
less than cne month before the said date, intimate to the licensee, shall vest.
in the Board free, save as provided in sub-section (2), from anv debt mortgage,

lien or other similur obligulion of the licensee or attaching to the

station or-
undertaking or line

as the case may be, and any such debt, mortgage, lien .or
obligation shall, save as aforesaid attach to the purchase-money in substitution of
the statlon or undertaking or line:

Provided that notwithstanding any agreement to the contrary the licensee-

" shall pay and the mortgagee, chargee, lien-holder or obligoe shall accept the-
whole or part of the purchase money-as the case may be in full or part satis-

faction of the debt according as the amount of the purchase money is more or-

less than the amount of his debt.

(b) without prejudice to the provisions of section 47, the Board- shall pay; or:

~tender payment of, the price to be determined in accordanco with the Fourth
Schedule as soon ag the amount thereof has been determined, together with-
mterest on such amount from the date of purchase to the date of payment or

tender of payment as aforesaid at the rate of one per centum over the average

of the Reserve Bank retes between the said dates: -

(c) the receipt of the licensee shall notwithstanding anything in any other-

taw, be a full and sufficient discharge to the Board for the payment due in
respect of the purchase.

(2) Where a generating station or undertaking or main transmission line pur-
chased by the Board under this Act i

former cwireyr
extension or repair shall be
except such rights or lHabilities

* thereof under any eontract for such construetion.

‘ gqphpd or
e prior sanction of the Board.

s in eourse of construetion. extension or:
-+ repair at the date of purchase, the rights and liabilitics of the

incurred after the date of reczipt of the nofice of pu1chf1\(, \\J‘rholﬂc;
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(8) Notwithstanding anything contained elsewhere in this Act—

(i) where any generating station purchased by the Board under this Act
-gontains any plant or apparatus which, while the station was in operation, were
used jointly for the purposes of generation and transmission or distribution or
‘wholly for the purposes of franemission or distribution, then uuless ulherwise
agreed between the Board and the licensee, such plant or apparatus shall net
be purchased by the Board but shall remain the propérty of the licensee.

(ii) where under the provisions of section 28 a scheme provides for tlie

purchase of any main transmission line belonging to any licensee the Board
-shall not exercise the powers of acquisition thereby afforded without the prior
.consent of the licensee, which consent shall not be unreasonably withheld.

38. Provision of new generat‘mg stations,—The Board shall itself establish
a new generating station in dany area in which it is required by any sanctioned
-scheme to be situated, but the Board may, with the sanction of the Provineiat
‘Covernment, make arrangements with any l[icensee or other person for the
-establishment of a new generating station required by a sanctioned scheme if
in the opinion of the Board it is desirable so to du.

39. Operation of Board’s generating stations.—Where the Board itself
-establishes a new generating station or acquires a generating station otherwise
than for the purpose of closing it down, it shall operate the station itself, but
the Board may with the sanction of* thelemei-&l Government, make arrange-
xments with any licensee or other person for its operation, if in the opinion of
the Board it is desirable so to do.

40. Provision rega.rdmg connectlons thh ‘main transm1ssmn lmes purchased
by the Board.
by reason of the user thereof by the loald any alteratlon or replacement of
- switch-gear or other apparatus of any licensee connected with the line be-
.comes necessary, the Board may in its discretion itself carry out such altera-
“tion or replacement at its own cost or defray the reasonable expenses incurred
by the licensee in effecting such alteration or replacement; and any question
whether such alteration or replacement is necessary or whether the expenses
incurred in connection therewith are reasonable shall in default of agreement
sbe determined as provided under section 76.

41, Use by Board of transmission lines.—(1) Where the Board considers it
mnecessary to use for any of its purposes any transmission lines or inain trans-
:mission lines of a licensee, the Board shall have power to use such lines to the
sxtent fo which the capacity thereof is or thereaftcr remains surplus {o the re-

quirements of the licensee for the transmission of electricity, on payment of"
- charges calevlated in accordance with the provisions of the Fifth Schedule,

(2) The Board may, by agreement with any licensee or other person, use
any transmission line or main transmission line of that licensee or person for
such time and upon such terms as may be agreed.

42. Powers to Board for placing wires, poles, etc.—Notwithstanding anything
.contained in sections 12 to 16 and 18 and 19 of the Indian Electricity Act, 1910
(IX of 1910), but without prejudice to the requirements of section 17 of that Aet
where provision in such behalf is made in a sanctioned scheme, the Board shall
‘have, for the placing of any wires, poles, wall-brackets, stays, apparatus and appli-
-ances for the transmission and distribution of electricity. or for the transinigrion
of telearaphic or telephonic communications necessary for the proper eo-ordina-
tion of the works of the Board, all the powers which the telegraph authority
possesses under Part 11T of the Indian Telegraph Act, 1885 (XIII of 1885) with
vegard to o telegraph established or maintained by the Government or to be an
established or maintained
Il by a9 50
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Providied that wheid a sanctioned scheme does not malye guch provision ss
aforessid, all the provisions of sections 12 %o 19 of the fast-mentioned Act shall
apply to the works ©f the Board. _

. 43. Power to Board to enter into artgngements Zor purchase or sale of electri-
city under certain conditions.—(1) The Board may enter into arrangements with
any person preducing electricity within the # for the purchase by the
Board, on such terms as may be agreed, of any surplus electricity which #
'person may be able to dispose of. A [8tatsy

%2) Where a sanctioned scheme so provides, the Board “may, on such terms
as may be agreed upon, enter inte arrangements with any (Grovernment or person
for the purchase or sale of electricity to be generated or used outside "the,

——

Provided that the Board may not enter into such arrangements with any such
Goverpment or person without the consent of the Rrevineial Governmens, or into

arrangements with any such person without the consent of the Government of
the i within which the electricity is to be generated or used.

44, Restriction on establishment of new generating stations or major additions

. or replacement of plant in generating stations.—(1) Notwithstanding anything

contained in any other law for the time being in force or in any licence, but
, subject to the provisions of this Act, it shall not-be lawful for a licensee, or

- any other person, not being the Central Government or any Corporation
crested by legislation-enaeted-by-the—Central - Legislature, .except with the

.

. previous-consepb in writing of the Board, to establish or acquire a new generat-
" ing station or to extend or replace any major unit of plant or works pertaining %o
the generation of electricity in a generating station: ¥ fa cConbral fct

Provided that such consent shall not, except in relation to a controlled
station, be withheld unless within three months from the date of receipt of an
applicution— : . :

(a) for consent to the ‘establishment or acquisition of a new generating
station, the Board—

(i) gives to the applicant being a licensee an undertaking that it is competent
10, and will, within twenty-four months from the said date, afford to him a

supply of electricity sufficient for his requiremients pursuant to his applica-

tion; or

(il) shows to the applicant that the electiicity required by him pursuant to

his application could be more economically obtained within a reasonable time
from another appropriate source; . . .

_ (b) for consent to the extension of aﬁy major unit of plant or works as
aforesaid, the Board—

(i) gives to the applicant being a.licensee an undertaking that within twenty-
four months from the said date either the station to which the application per-
tains will become a controlled station in terms of section 34, or the Board will
make & declaration to the applicant in terms of section 85 offering him a supply
sf electricity sufficlent for his requirements pursuant to his
the Board will make 2 declaration to him in terms of section 86; or -

(i) ghows fo tle applicant that the eleetricity required by him pursusny te
iis application could be more economically. obtained within a reasonable time
‘rom another appropriate source or by other appropriate means;

(¢) for consent to the replacement of

. any major unit of plant or works, the
30ard— )

- (i) gives to the applicant being a licensec an undertaking that within eignieen
nonths from the said date either the stationito which the -application pertaing
7ill boeome a controlled station in terms of section 84 or the Poard will make
. declaration to him in terms of section 34; or

) Sakss. A foo 1950
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(i) shows to the applicant that the electricity required by him pursuant to
. his application could be more economically obtained within & reasonable time .
from another sppropriate source or by other appropriate means,

{2) There shall 'be stated in every application under this section such part-

, fcu&ars as tha Board myay reasonably require of the station, plant or works, as

" #he case may be, in respect of which it is made, and where consent is given

R S R

- thereto, in acting in pursuance of such counsent, the applicant shall not, withous-

the further consent of the Board, make any material variation in the part: culars
w0 stuied,’ ,

%) Any d1fference or depube arising out of the provisions of this secm')n
shall be referred to the arbitration of the Authority.

45. Power to Board fo enter upOn and shut down generating stations in certain.

- cireumstances.—(1) If any licensee fails to close down his generating statice

pursuant to a declaration of the Board under section 86, or if any persox:

- establishes or acquires a siew gcnerabmff station or extends or replaces any plant

ot works in any generating station in contravention of section 44, the Board may
authcrise sny of ifis officers to enter upon the premises of such station aud shut
down the station or the plant or works, as the cise may be in respect of wb* ch

. the failure or coniravention has occurred.

12) Any. expenses inoswred by the Board unuer this section shall be recover-
able by it from the licensee or person concerved -as an arrear-of land revenue,
and for such purpose the Board shall be deemed to be a public officer. within the
meaning of section § of the Revenue Recovery Act, 1890 (I of 1890).

(8) Any difference or dispute arising out of the provisions of this section shall

- be referred to the arbitration of the Authomty

46, The Grid Tarifi.—(1) A tariff to be known as the GTld Tariff shall, in

- accordance with any regulatiuns made in this behalf, be fixed from time to time

hy the Board in respeet of gach area for which a scheme is in force, and- tariffs

fixed under this section may, if the Board thinks fit, differ for different areas.
(2) Without: prejudice to the provisions of section 47, the  Grid Tariff shall

apply to sales of electricity by the Board to licensees where so required under

" any of the First, Second and Third Schedules, and shall, subject as hereinafter

provided, ‘alzo be applicable w0 atles of electricity by the Board to licensees in
other cases: '

Provided that if in any such ofhef case it appears to the Board that,- having
regard to the extent of the supply required, the transmission expenses involved

= in affording the supply are higher than those allowed in fixing the Grid Tariff,

the Board may make such additional charges as-it considers appropriate.

- {8) The Grid Tariff shall be so framed as to include as part of the charge,
and show separately a fixed kllowatt charges component and a running- charges
componeﬂl,

Provided that if in respect of any avea the electrlcl’ty to be sold by the Roard
is- wholly or s.usvantially derived from hydro-electric sources, the running
charges component may he omitted. -

(4) The fived kilowatt charges component in the Grid Tariff may be framed
g0 as to vary with the magnitude of maximum demand.

{8} Where only a portion of a licensee’s maximum dernand for the purposes
b Bis un dertaking is chargeable at tlu Grid Tariff, the price payable for that
‘portion shall not be ﬂrcdter than the average price which would have heen pay-
nb]r\ Liad the whole of the said maximum demand of the licensec been chargeable
at he Grid Tarift, :

,\ ay ¢
7

he Gid Tartff mayv contam provisiony for—

(1) adjustiment of price havin

of fuel or balh

) o .
o regard Lo the power factor  of supply  taken
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{(b) & minimum charge related to a past or prospective demand of a licenses.
on the Board. :

(7) The Grid Tariff may contain such other terms and conditions, not in-
conusistent with this Act and the regulations, as the Bosard thinks fit.

47. Power to Board to-make  alternalive arrangements with licensees.—
Notwithstanding snything contained in sections 34 to 37 and sub-section (2} of
gection 46 but subject to any regulations made in this behalf, the Board may
make such arrangements as may be mutually agreed with any licensee whosé
area of supply is situate within an area for which a scheme is in force, in
regard to the purchase or sale of electricity and the price thereof, or the pur-
chase, operation or control of any generating statign or main transmission lire:

Provided that in making any such arrengement the Board shall not show
undue preference to any licensee.

48. Power to licensee to calry out arrangements under this Act.—Where
under any provision of this Act the Board is authorised or required to enter invo
" arrangements with any licénsee for any purpose, then notwithstarding anything
contained in sny law or in any license, memorandum of association or other
instrument regulating the constitution or powers of tbe. licensee, it shall be
lawful for the licensee to enter into and carry out any such arrangements.

49; Provision for the sale of electricity by the Board to persons other thap
licengees.—Subject to the provisions of this Act and of any regulations made in
this behalf, the Board may supply electricity to any persen not being a licenses
upon such terms and conditions as the Board may from time to time fix having
regard to the nature and geographical position of the supply and the purposes
for which it is required: .

Provided that in fixing any such terms and conditions the Board shall not
skaw undue preference to any person.

50. Board not to supply electricity in cerfain, circumstances.—Nothing con-
tained in sections 84, 85. and 86 shall apply in any.case where under section 19,
it is not permissible for the Board to supply electricity directly o a licensec
owning o generating stativon; and nothing in sections 46, 47 and 49 shall em-

. power the Board to supply electricity directly to any licensee or person to whom
it is not otherwise entitled so to supply electricity.

51. Provisional payments.—Where the prite % be paid for electricity by
or to the Board under this Act cannot be fineiiy ascertained until afver the end
of a year of account, the amount to be paid shall be ascertaineq as soon as
practicable thereafter, but the party from whom the payment is due shall make
“to ‘the other monthly payments on account of the net amounts due in accord-
ance with estimates made for the purpose, svlject to aqjustment ss soon after
the end of the year of account as the aclual Labllity can be ascerimmed.

52. Lower Limit of power factor in supply by Board.—Unless otherwise agread
between the Board and the licensee, no supply of electricity taken by a licensee
from the Board under thi§ Act shall be taken ub va average power factor below

. 0.85 during the period of maximum demand of the licensee in any month, aud
in the event of the average power factor as atoresaid being lower than (-85,
the licensee shall within a reasonable time take such measures, the cost of

. which shall not be borne by the Board, as may be neressary to raise it to &
value not lower than 0.85.- #

5%, FProvision of accammodation and right of way - -(1} Where the Board for

" 1he purposes of any amangements which it hag made with any Heensee under this
Act vequires accommiodation on, in, under or acep the pramises of the licensee
for any works v apparatug to bs provided by the Board, the licensce ghall, it
suitable and sufficient sceommodabion exisbs, grant sueh ‘sicommodation-figg of
cost to the Doard, or if such

weaommodation doss not exist, 1t shall be provnids&

|
|
|
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pon such terms and conditions as may be agreed between, the Board apd thé
gensee.

{N(2) The Board and any licensee shall each have a right of access at all timeas
¥ 'his own property on, in, over and under the property of the rther.

- 54, Power to Board -to connect meters, etc., to apparatus of licensees..—
he Board shall have power to connect with the apparatus of uny licensee
ny such correct meters, switch-gear and other equipment as may be necessary
3;enable it to carry out the provisions of this Act, and such meters, switch-
ear and other equipment shall, unless otherwise”agreed, be providéd -and
iaintained by the Board at its own cost.

59. Licensees to comply with Board’s directions.—Iivery licensee shall
émply with such directions as the Board may from time to time give him
ir the purpose of achieving the maximum of economy and efficienéy in the
peration of the station.

© 56, Leases of génerating stations.—No Jicensee shall, except with the
fevious approval in writing of the Board and subject to any conditions which
he Board may think fit to impose, enter into any arrangement whereby any
enerating station is to be let c¢r held on lease by him, and any suck arrange-
aent entered into in contravention. of this sub-section shall be void and of ne

1
;ﬁec’o. . s R 5
/ f

;. B7, Licensees’ charges to consumers.——(1) The provisions of the Sixth Schedule
ind the Table appended to the Seventh Schedule shall be deemed to be incorporat-
id in the licence of every licensee, not being a local authority, from the date of the
%mmencement of the licensee’s next succeeding year 'of account, and from
‘%‘ﬁch date the licensee shall comply therewith accordingly and any provisions of

tch licenee or of the Indian Blectricity Act, 1910 (IX of 1910), or any uther

»w, agreement or instrument applicable to the licensee shall, in relation to the -
dcensee, be void and of no effect in so far as they ‘are inconsistent with the ;

frovisions of this section and the said Schedule and Table.
% (2) Where the provisions of the Sixth Schedule and the Table appended to
4

-

& Seventh Schedule are under sub-section (1) deemed to be incorporated in
he licence of any licensee, the following provisions shall have effect in relation
o the said licensee, namely :— :

= (a) The Board, or where no Board is constituted under this Act the :
gineial Government, may, if it is satisfied that the licensee has failed to comply
With any provision of the Sixth Schedule, and skall when requested
go to do.by-the licensée, constitule a rating committee to examine the licenses’s
tharges for the supply of electricity and to recommeénd thereon to the inei
(jovernment: - . : gézm ;
" Provided that no rating committee shall be constituted in respuct of a\\)
icensee within three years from the date on which such a committes has /
eported in respect of that licensee, unless the Proviﬁeif?memment declares
that in its opinion circumstances have arisen rendering the orders passed ‘on
he recommendsations of the previor~ rating committee unfair to the licensee
Or axiy of bis consumers. >

- (b) The rating committee shall, after giving the licensee a reasonable oppor- /.

tunity. of beiug heard and after taking into consjderation the efficiency of ‘/’4: :
speration and management and the potentialities of his undertaking, report tg /

the Previseial Government making recommendalions (and giving reasons thero-

for) regerding the charges for electricity which the licensee may make to any - ,
iclasa or classes of consumers so however that the recommendatlions are nok
Yikely to prevent the licensee from eaming clear profils sufficient when ¥alken

- $ueln Ly 261956
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with the sums available in the Tariffs and Dividends Control Reserve to affor
him a reasonable return during his next succeeding three years of account if
the pctentialities of the undertaking of the licensee, with efficient, operation and
management, so permit. _

Shabyd
- (¢j Within one month after the receipt of the report under clause (b) the
ineial Government shall cause the report to be published in the official
Gazotte, and may at the same time make an order in accordance therewith
fixir g the licensee's charges for the supply of electricity with effect from suc
date. i i rleity-{rom 4
publication of the report, as may be specified in the order; and the licensee :
shall forthwith give effect to such order: ,

Provided that nothing in this clause shall be deemed to prevent a licensee
from reducing at any time any charges so fixed. .

(8) Where a Board is constituted under this Act, the rating committee
shall consist of three members, two of whom shall be members of the Board
and one shall be a representative, co-opted by the two members of the RBoard
from a licensees’ association of which the licensee concerned is or is eligible ;
to be a member or, if there is ho such association, from such Chamber of
Commerce or similar body as the Board may diréct; one of such members of
the Board shall be experienced in accounting and financial matters and one of
.the membors of the Board shull be the Chairman of the comuittee.

(4) Where no Board is constituted under this Act, the rating committee
ghall corsist of five members of whom the Chairman and two other members
shall be nominated by the Provineial, Government, one member shall be no-
minated by the licensee and one member shall be nominated by the loca
Electric Licensees’ Association, or if there is no such association, by sueh)

Chamber of Commerce or similar body as the iay Government may
- direct. ] £ ﬁat‘zjfl S
- (B) Of the three members to be nominated by the ifeial Government :

under sub-section (4), one shall be a person who is or has been a judicial -
'o‘i‘ﬁcer not below the rank of a District Judge, one shall be a registered ac-
countent having at least ten years’ experience and one shall be a person with i
administrative experience. ) ' |

.~ b8, Power to direct amortisation and tariffs policies of licensees being local !
authorities,—'The Board or wliere no Board is constituted under this Act, the

ire Government shall have power to direct th8 amortisation and
olicies of any licensece, being a local authoriby, with respect to his
licensed undertsking in such manner as the Board o:tml;evineial Govern-
ment, as the case may be, after giving the local authority a reasonable oppor-
€unity of being heard, considers expedient for the purposes of the Act; and the
licensee, being a local authority, the provisions of any other law or of uny rules.
made or directions given thereunder notwithstanding, shall give effect to any
such directions of the Board or the Previneiad Government, as the case may be.

St o - CHAPTER VI -
) The Board’s Finance, Accounts and Audit

& . N
59. General principles for Board's finance.,—The Board shall not, as far as
precticable and after, taking credit for any subventions Trom the Blosineial:
‘Government under section 63, carry on its operations under this Act at a loss,
and shall adjust its charges accordingly from time to time: :

o

Provided that gvnere necessary any amounts due for meeting the operating,
maintenance and management expenses of the Board or for the purposes of
\clauses (1) and () of section 67 may, to such extent as may be sanctioned by

the Provineial Gavernment, be paid out of capital.
1 Sekhs Ey 401952
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. 60, Board to assume obligations of ish, ‘Government in respect of
matteras to which this Act appiies.—(1) All debts and obhigavions incurred, all

contracts entered mto and all matters and things engaged to be dune by, with

- or for the £rovineiad Government fcwobf_th_e_w\sgs_so_f this Act before the

s, [acr Ly

¢ fizet constitution of the Board shall be deemed to have been incurred, entered
. into or engaged to be douc by, with or for the Board; and all suits ortether
. legal proceedings instituted or which might but for the issue of the notifica-

- gion under sub-section (4) of section 1 have been instituted by or against the
i ineial Government may be continued or instituted by or against the Board.
(2) All expenditure which the Provineial Government may, not later than
two months after the first constitution of thé Board; declare to have been in-
curred before the issue of the notification under sub-section (4) of section 1 on
‘capital account in connection with the purposes of this Act shall be deemed to
‘be & loan advanced to the Board under section 64 on the date of the said
declaration, and all the assets acquired by such expenditure shall thereupon
-vest in the Board.

81. Annual financial statement.—(1) In February of each year the Board |

Shall submit to the Provineisl Government a statement in the prescribed form
E; f ‘the estimated tapital and revenue receipts and e:{penditure for the ensuing
year. ;
- . . . . . ~

= (2) The said statement shall include a statement of the salaries of iuembers, !
%fbiﬁcers and servants of the Board and of such other particulars as may be
,;prescribed. N - )
+ {(8) The W&overnment shall as soon as may be after the recaipt of
“the said state;nept cause it to be laid on the table of thefGHE , _or ss the
case may be febsuat%s of the Provineial Legislature; and the said statement
Eshall be open to discussion therein, but shall not be subject to vote,

‘:;tatemento in the krevineial Legislature. _
= (5; The Board may at any time during the yedr in respect of w
tatement under sub-section (1) has been submitted, submit to the Riowvineia
overnment a supplementary statement, and all the provisions of this section
fall apply to such statement as they apply to the statement under the said
ub-section. . _ -
62. Restriction on unbudgeted expenditure.—(1) Save where in the opinion
i the Board circumstances of extreme urgency have arisen, no sum exceeding
enty-five thousand rupees on account.of recurring expenditure or exceeding
piie lakh of rupees on account of non-recurring expenditure shall te expended by
He Board in any year of acecount unless such sum has been included in s state-
hent submitted under sub-section (1) or sub-section (5) of seciion Al. ‘,
{(2) Where any such sum is expended under circumstarces of extreme vrgency /
eport thereon indicating the source from which it is proposed to meet the |
enditure shall be made as soon as practicable to the Previneist’Governm nt.
63. Subventions to the Board.—The Prowineinl Government may, with the
pproval-of the Rrovineis? Legislature. from titne to time make subventons. to
fhe Board for the purposes of this Act on such terms.and conditions as the Pro=
Kineia (overnmment may determine. 2

hich a

H

_i_itb the provisions of this Act, as the Provine’al/Government may determine.

he previous sanction of the ProvineisV Government and subject to tne provi-
ions of this Act and to such conditions as may be preseribed in this™ behalf,
orrow any sum required for the purposes of this Act. ’

. Suks, by D0 1950

-
1

(4) The Board shall take into consideration any comments made on the said |

~

64. Loans to the Board.—The llxzeﬁﬂeétmermuent may from time to \
ime advance-loans to the Board on such terms and conditions, not_incousistent

i+

I

65. Power of Board to borrow,—(1) The Board may from time jg\ti\[gg,_vgjt;h/j'
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(2) Rules made by the Provineiah Government for the purposes ol this
section may empower the Board to borrow by the issue o nds or sbock or
“otherwise and to make arrangements with bankers, and may apply to the
Board with such modifications as may-be necessary to be consistent with thisg
Act the provisions of the Local Authorities Loaus “Act, 1914 (IX of 1914) and @
the rules made thereunder as if the Board were a Jocal authority.

(3) The maximum amount which the Board may at any time haVe on loang
under sub-section (1) shall be ten crores of rupees, unless the Peowvineis) Govern-§#
ment, with the approval of the Brevimeial’Legislative Assembly, ﬁxes a higher$
maxinui amount, :

(4) Stock issued by the Board under this section shall be issued, transierved,
dealt w1th and redeemed in :uch manner as 1uny be prescmbed

manner as it thinks fit the payment of the prineipal an& interest of any loan
proposed to be raised by the Board or of either the pxmclp'ﬂ or the interest:

Provided that the E}ev—n%f&ovmnment shalt, 80 10110 as
guarantees are in force, lay before thefOhd or, aqu_hi‘ case may be 7Chémbers
of the Wﬂﬁatme‘ﬁ{ével v \emuung ‘the budget session a statemen
of the guarantees, if any, given durmfr the current financidl year of the Prowinece, b
ard an up-to-date account of the total sums, if any. which have been pa;d rf
of Previneia revenues by reason of any such guarantee% or paid inlo ® :
revenues towards repayment of any money so paid out. ¥

67. Priority of liabilities of the Board.—The revenues of the Board shall; aftezd
meeting its operating, maintenance and management expenses. he dwtnbu' Y
as far as they arve available in the following order, namely * —

(1) interest on bonds not guaruanteed under section 66: . A
(ii) interest on stock not so guaranteed: i B ,
(iii) credits to depreviation reserve under secticn 68 O
(iv) interest on bonds guaranteed under qechon 66, . t .

(v) inter est on stock so guaranteed ;

(vi) repayment of principal and interest on suins paid- by the Provineis
Government under guarantees under section 66; '

(vil) the write-down of amounts paid frem capital under the provise to ses
tion 59; i

(vill) contribution to general reserve of an amount not exceeding on
per centum per annum of the original cost of fixed ~assets employed by th

Board so however that the total standlng to the crédit of such reserve shall no
axceed eighl per centum of the original cost of such fixed assets;

(ix) interest on loans @dvanced or deemed to be advanced to the Board unde
section 64. including arréars of such interest;

(x) of the balance remaining, one half in the reduction of tariffs or for suc]
nther purposes beneficial to electrical development *in the Emmm
Board may think fit. and the remaining one-half as far as available i
follewing order, namely:— : ~

‘a) repayment of interest-free loans; _._.*_';

R I —
(b} to Rrovineialrevenues.-

§8. Depreciation reserve.—The Board shall create a depreciation reserve ang
as 1ar ag eompliance with the provision of section 67 mukes it pr'lctlcablo gha
at the end of every year credit to soch reserve from its revenues—

(i) sums ascertained in accordance with the Seventh Schedule, and

(i} interest at the rate of three per smz’um per annin on Wl surne ab cred
of the depreciation reserve an the trst day of the said year:

/-_Qz.'ﬁ,xd._&:/ﬂ‘o-/‘?ﬁ'ﬂ.
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Provided ‘that if in any vear it is not practicable fully to comply with the .

provisions of this section, the amount by which the sums actually credited falls
short of the amoupt required undar shis section in respect of that year shail be
carried forward and, together with compound interest thereon at the aforesaid
rate, shall be credited to the said resérve as soon as it is found possible in
sccordance with section 67 so to da, ' :

69, Accounts and audit.—(1) The Bosrd shall cause to be mainﬁfiined such
groper  books of account and other books in relation to its accounts as the
regulations may require, and shall prepare in accordance with the rules . an
ennual statement of accounts.

 (2) The accounts of the Board shall be audited concurrently and annually

by a person who shall be qualified under the provisions of section 144 of the
[ndian Companies Act, 1913 (VIL of 1913), to act as an auditor of companies
nd who shall be appointed by the Provineiel Government.

(8) As soon as the accounts of the Board have been audited, the Boasd shall
end a copy thereof together with & copy ef the report of the auditor thereon to
‘the Provineial Government, and shall cause the accounts to be published in the
.prescribed manner and place copies thereof on sale at a reasonable price.
¢ (4) The Board shall comply with such orders and instructions, as the Pre-
wineial Government may, upon perusal of the report of the auditor,

p : think fit to
A8sue. .

¢ ' CHAPTER VII

atbhl ¥
4 & ,._.j Miscellaneous

f 70. Effect of other laws.—(1) No provision of the Indian Electricity Act,

1910 (IX of 1910), or of any rules made thereunder or of any instrument having

sflect by virtie of such law or rule shall, so far as it is inconsistent with any of
the provisions of this Act, have any effect:

~Provided that nothing in this Act shall be deeined to prevent the Brewineial

jovernment from granting, after consultation with the Board, a licence not

M@_V_@th the provisions of the Indian Electricity Act, 1910, to any
Tson im respect of such area and on suc inein

3 on such terms and conditions as the
fovernment may think fit. - :

¢ (2) Bave as otherwise provided in this Act, the provisions of this Act shall be
1 addition to, and not in derogation of, the Indian Electricity Act, 1910.

. Ti. Righie and options to purchase under Act IX of 1910 to vest.in Board.—
[here under the provisions of the Indian Blectricity Act, 1910, any right or
stion to purchase the undertaking of a licensee vests in the Provinetel Govern-
ient or a local authority, such right or option shall be deemed to be transferred
the poara, and shall be exercisable by the Board in accordance with the
ovisions of the said Act applicable to the exercise of such right or option by the
EviMl Government or a loeal authority, as the case may be. '

72, Water-power concessions to be granfed only to the Board,—The Prowin
¥ Government shall not grant any concession for the development or use of
iter-power for any electrical purpose to any person other than the Board,
fess the imeral Government is of opinion that it is not expedient for

3 Board or that the Board is unable so to develop or use tne water-power
2cerned. - o

‘73, Qo-ordination betWeen the Board’s Schemes and Multi-purposs
pemes.—Where a mulfi-purpose scheme for the development of any river
‘any region is in operation, the Board shall co-ordinate its activities with
i getivities of the persons responsible for such scheme iy 8o far’ as they are
errelated. ' |

1. Suti by 01950
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74. Powers of entry.—Any officer or servant of the Board generally or
specially authorisede by the Board in this behalf may at any reasonable time
after giving the owner or occupier reasonable notice enter upon any land or
premises ‘and there do such things as may be reasonably necessary for the
purposes of lawfully using any transmission lines or main transmission lines,
or of making any survey, examination or investigation preliminary or incidental
to the exercise of powers or the performance of duties by the Board under this
Act.

: 76. Annual reports, statistics and returns.—(1) The Board shall, before such
sdate and in such form as may be prescribed, submit to the Meiaﬁ__@_rfln»
and the

*¥ment an aonual r i b rescribed
* ment eport_upou such matrers as may be prescribed, and b
' Provineiab-fGovernmant shall cause such rcport to be publishcd in the official/

: Gazette. , . o [stals )<
5 (2) The Board shall furnish to the Provineiah Government at such tirés and
» in such form dnd menner as may be prescribed or as the Prowineia¥ Uover-

" ment may direct, such statistics and returns and such particulars in regard ..
any proposed or existing scheme as the Previneiat Government may from time to
time rcquire. .

(8) The Board may at any time by notice in writing roquire any licensee
or person supplying electricity for public or private purpoxes or generating
electricity for his ows use to ‘furnisk it with sueh information and accounts
relating io such -upply or generation and in such form and manner as the
notice may specify .

76. Arbitration.—(1) 1}11 questions arigsing between the Irovinecial” Govern-

. ment or the Bpsard and & licensee or other person shall be determined by
~arbitration. . L

(2) Where any question or matter is, by this Acl, required to be referred
to arbitration, it shall be so referred— ’ ‘

(a) in cases where the Act so provides, to the Authority and on such
reference the Authority shall be deemed to have been duly appoing-
ed as Arbitrators, and the award of the Authority ahall be final
and conclusive; or

(b) in other cases, to two arbitrators, one to be appointed by each party
to the dispute,

(8) Subject to the provisions of this section, the provisions of the Arbitration
Act, 1940 (X of 1040) shall apply to arbitrations vnder this Act. » , ,

- (4) The arbitrators-shall in making their award have regard to the provisious
-of this Act and any rules and regulations made thereunder relevant to the
reference. _ _ -

(5) The arbitrators may, if they think it expedient so to do, call iu the
aid of one or more qualified assessors and hear the!reference wholly or partially
with the aid of such assessors.

¢

(6) The provisions of sub scctions (4) and (5) shall apply to tle umpire,
if he enters on the reference, as they apply to the arbitrators.

77. Penalties and procedure.—(1) If uny licensee or other person fails without
reasonable excuse to comply with or give effect to any direction, order or require-
ment made under section 55 or under clause (c) of sub-section (2) of section
57 or under seclion 58 or under sub-seclion (8) of section 75, he shall be
- deemed to have committed an offence under this-gection and shall be punisheble
with fine which may extend to five hundred rupees, and in the case of continaing
(offence with an additional fine which may extend to fifty rupees for every day
tafler the first during whicli the offence continues,

1 Sules, Loy 01957 -
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(2v Where any licensee or other person is a firm, company or other body
’orpordte every partaer, managing director, manager, secretary or other res-
ponsible officer thereof shall, unless he proves that an offence under this section:
was committed without his knowledge or that he exercised all due diligence
to prevent its commission, be deemed to be guilty of the offence.

H

MJ (3) No Court shall take cognisance of an offence under this section except on |
the complaint of an officer of the Board, or where no Board is constituted under-
this Act on the complaint of an officer of the Provincial Government, authorised

oard or as the case may be by the Provineial Government in this behalf,

- 78. Power to make rules.— (1) The Provineial Government may after previous
publication, by notification in the official Gazette make rules to give effect to-
the provisions of this Act. 7#

(2} Tn particular, and without prejudice to the genelahty of the foregoing"?
power, such rules may provide for--- :

(b) the terms and conditions of appointment of meli
Electnclty Councils end Local Advisory Committees, the convening of meet-
ings. of such Councils and Committees; and the conduct of business thereat;

(c) the form in which the annua' financial statement and supplementary
statements under section 61 shall be prepared by the Board, and the particulars
¢c0 be included therein;

(d) the conditions subject to whlch the Board may borrow under sectitn 65,

(€) the manner in which stock issued by the Bofrd shall be issued, trans-
ferred, dealt with and redeemed;

) the manner in which the accmmts of the Board shall be published under
section 69;

(g) the form in which and the date by which the annual report of the Board
shall be submitted under section 75, and the form and manner of furnishing
statistics and returns by the Board under that section;

(hj the business of the Boalrl upon \xhlch the T.ocal Advisory Committees
concarned shall be consulted. -

: 79. Power to make regulatlons.——The Board may make . regulations not.
. inconsistent with this Act and the rules made 1. heleundel to prov1de for alk
i or any =f the following matters, namely e

(&) the administration of the fizyds and other property of the Boqld and the
wainzerance of its accounts:

{p) the summoning and holding of meetings of the Board, the times and
¢ places at which such meetings shall be held, the conduct of ‘business thereat
¢ end the number of members necessary -to eonstitute a quorum; :

‘ (c) the duties of officers and servants of the Board, and their salaues allow-"
¢ unces and nthe L,ODdlthllq of service;

(d) ali matters necessan or expedient for regulating the operations of the
‘Board under section 20; ’

(ej the muking of advances fo. licensees by the Board undel section 23 and
the manner »f repavment of euch advances;

$) the making of contributions by the Board under section 24;

{g) the procedure to be followed by the Board in inviting, considering and
aceepling tenders:

“hi nrineiples. governing the fixing »f Grid Taviffs;
J- Guba oy el 57 671969
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(i) principles governing the wmaking of arrangements with llcensges under
section 47; .

&
g (j) principles governing the supply of eleetricity by the Bom:d to persons
other than licensees under section 49;
(k) any other matter arising out of the Board's functions under this Act for
which it is necessary or expedient to make regulations:

Provided that regulations under clauses (a) and (d) shall be made only with
the previous approval of the” Prevme-)aLCrovemment and regulations under
clauses (h) and (i) shall be made with the concurrence of the Authorlhy —

80. Provision relating to income-tax and super-tax.—(1) For the purposeq
of the Indian Income-tax Act, 1922 (XI of 1922), the Board shall be deemed
“to be a company within the meaning of that Act and shall be liable to income- }
tax and super-tax accordingly on its income, profits and gams @

(2) The Pwviag;al)é—(—)vemment shall not be entitled to any refund of any
such taxes paid by the Board:

81. Members, officers and servants of the Board to be public servants,—All
wembers, officers and servants of the Board shall be deemed, when acting or
purporting %o act in pursuance of any of the provisions of this Act, to be publie
servants within the meaning of section 21 of the Indian Penal Code (XLV of
1860).

82. Protection to persoms acting under this Act.—No suit, prosecution or -

other legal proceeding shall lie against any person for anythmg which is in good
faith done or intended to be done under this Act.

83. Saving of application of Aet.—Nothing in this Act shall be deémed to
apply to a licensee on whom a rotice under section 5 or section T of the Indisn.
Electricity Act, 1910 (IX of 1910), has been served prior to the coming intc
force of the sections, Schedule and Table mentioned in sub-section (8) of
section 1.

THE FIRST SCHEDGLE
(See sections 34 and 36)
Arrangements in respect of controlled stations -

PART 1
Assumption of control

1. (1) The Board shall by notice in writing to the licensee fix a date (here-
after in this Schedule referred to as the date of control}, being the first day of &
year of account of the licensee, and from such date the licensee shall, except
where prevented by causes beyond his control, be under obligation—

(a) subject to such directicns as the Board may from time to time give him,
to keep the station at all times in good and substantial repair and condition and
teady for use, together witlr adequate® staff for operating, maintaining sud
controlling the” stq’olon, and not to make any subs’ﬁantial alterationaﬁ@r'
renewals in, or remove anv essential or substantial part of, the station without
" the consent in writing of the Board;

(b) to operate the station so as to generate such quantity of electricity with
ween units of plant at such rates of output and at such times, or to cease to
generale electricity during such peridds, as the Board may direct; PR

(c) to carry out as soon as may he practicable such reasonahle extensim]e,
alteralions or renewals of {he station or auny part thereof as the Board may from
Yime to time direct
7 Suds. 4(’:;! Aal950.
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(d) tossvpply to the Board all the electricity generated at the station.

(2) To enable a licensee to comply with any directjon under sub-paragraph

" (1) requiring extension of the station or any part thereof for purposes of the

Board, the Board may, if it considers it expedient and practicable so to do,
offer to advance to him a loan upon such terms and conditions as it may deem '
proper and the licensee shall accept the loan from the Board on the terms and
conditions offered, unless he raises a loan from other sources or employs his
own funds for purposes of such extension on terms similar to the terms offered
by the Board-

, Provided that notwithstanding anything contained in any law or in any
mortgage, charge or instrument executed by the licensee, the loan go advanced
by the Board and the interest thereon shall be a first charge on the extension.
and subject to any prior encumbrance shall also be charged on the undertaking

- and all the revenues of the licensee and no such loan shall be amortised in any

"way .by the licensee: : '

Provided further that if at the date of purchase of the station under this *

. Act or of the licensee’s undertaking under the Indian Electricity Act, 1910
{IX 'of 1910), the said principal or any part thereof remains unpaid though
due for redemption or is not on that date due for redemption, then any sum
payable by the purchaser as a percentage on account of con:jwulsory purchause
under this Act or the said Act shall be reduced by an amount which bears the
seme proportion to that sum as the amount of the said principal or pert thereof

* remsining uupsid or not being due for redemption as aforesaid bears to the
- tota! of the ordinary, preference ‘and  debenture capital of the licensee and the
.- 4oans advanced by the Board under this sub-paragraph.

; Explanation.—In this sub-paragraph, the expressions ‘‘ordinary oapital”’, #::
" “‘preference capital’’ and ‘‘debenture capital’’ "have the meanings respectively
- gesigried to them in the Sixth Schedule. :

II. From the date of control the Board shall, except where = prevented by
 pauses beyond its control, be under obligation to supply to the licensee, and the
i licensee shall be under obligation to take from the Board, the whole of the
© .electricity required by the licensee for the purposes of his undertaking, excepr
such quantity of electricity as the licensee may for the time being be entitled
* under paragraph IIT to purchase from a source other than the Board or as he
. ay be generating in another station, not being a controlled station.

111. Unless otherwise agreed between the Board and the licensee, the lican-
" -gee shall not, where he has received 'a notice under paragraph I, purchase after
sthe date of control any quantity of electricity fromn a source other than the
- ‘Board: '
trovided that where on the date of the receipt of such motice the licensee
s bound under any contract to purchase any quantity of electricity from some
¢ other source, o may, for a period not exceeding two years after the date of con-
. drol cr far such further period, if any, as the Board may allow, continue to pur-
: .ehase electricity under the said contract {rom such other source.

R et I
VI oints—at-which electricity to be supplied under this Schedule shall
nerated af the slation] the costs ascertained in accordance with the provisions
| of tue Eighth Schedule. - '

V. The price to be paid by the licensee for electricity supplied by the Board
hshall be determined in the manner provided in the appropriate Part of = this
N8chedule L

The Boaxd.shall pay to the licensee. whether_or not_any.__electrici
e deliversd by the Board and the licensee respectively shall, unless otherwiss
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agreed between the Board and the licensee, be at the generating station, and the
ptessure of the supplies shall bie such as the Board and the hcenseo may agree.

VII, Where any licensee owns more than one controlled station—

(a) such of the several contrglled stations as are interconnected shall, for
~the purposes of this Schedule, be deemed 10 comprise a single controlled station,
and, unless the subject or context otherwise reqmres the provisions of thie
Schedule shall be donstrued as if the word ‘‘conibined’’ had been inserted before
~the word !‘station’” or the words ‘‘generating station’ wherever they occur;

(b} the electricity supplied at the several contfolled stations by the licensee
to the Board, or by the Board to the licensee, shall each respectively be treated
ag single supphes,

(c) in the application of clause (a) of paragraph XII, the costs of production
at each of the several controlled stations shall be sepalately ascertained, and
the application of clause (c¢) of the said paragraph—

(1) the sums ascertained in accordance with clause (a) of paragraph I of
the Kighth Schedule in respect of each of the several controlled
stations shall be separately allocated between fixed costs and
running cosbs, and

(ii) the sum of the several fixed costs and the sum of the several running
* costs shall be the fixed costs and the running costs respectively of
the combined station; .

o

» (d) in directing the operation of the combined station under clause (b) of
' sub-paragraph (1) of paragraph I, the Board shall have regard to the nature and
capacity of the licensee’s transmission system interconnecting the several con-
trolled stations and to the requirements of the licensee at each of those stations.

VIII. In the event of the licensee failing, except where prevented by causes
beyond his control, to perform or continue to perform any obligation imposed
upon him under this Part, the Board may give notice to him in writing that
ou the first day of the licensee’s next succeeding year of account the generating,
station will be purchased by the Board, and on such day the Board shall pur-
chase the station at 4 price determined in accordance with the Fourth Schedule;
and thereafter—

~ Ya) all the provisions of this Schedule except paragraph IT and this paragraph
shall, in relation to the lirensee, cease to have effect;

(b) the Board shall supply the licensee with the electricity required by hlm
under paragraph II at such price and nn such conditions as the DBoard may
““determine.

‘ PART 11
Price to be paid for electricity supplied by the Board under Part I

IX. There shall be agreed bitween the Board and the licensee in respect
of each month of the licensee’s year of account— 3

(a) the maximum capacity of the station, that is to say, the maximum
capacity (expressed in kilowatts available for supply to feeders) of such plant
and works appertaining to the generation of electricity at the station as were
available for reliable and regular commercial operatxon on the first day of the
month, including the capacity of such plant and works as were tempordrily. cut
of r(mmission; )

() the and size of units of p‘ ant end works, forming part of the
sforesaid p* and works, which ought properly to be deumd to bé standby
it the ehalion were not a controlled station )
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(c) the standby capacity of the station, that is to say, the number of kilo-
" watts (expressed in kilowatts available for supply to feeders) by which the

maximum capacity of the station would be reduced if the standby plant and
wrrks referred to in clause (b) were to be left out of account; -

(8) the actual effective capacity of the stdﬁ"fon, that is to say, the number
of kilowatts by which the maximum capacity exceeds the standby cupacity.

X, (1) The licensee shall be entitled to purchase from the station in each
~month -at & price determined under paragraph XIFL a number of kilowatts not
“exceeding the scheduled effective capacity of the station on the first day of

that month as determined in sub-paragraph (2).

®

(2) The scheduled effective capacity of the station shall be agreed between
" the Board and the licensee in respect of each month of the year of account, and
_ghall be computed in the same manner as the actual effective capacity under
_paragraph IX, except that there shall be left out of account such units of plant
-and works, if any, forming part of the plant and works referred to in C&l

ause
(a) of the said paragraph, as the licensee declares to be surplus to his require-

- ments for the time being:

Provided that the licensee shall not declare to be surplus to his require-
ments any such units of plant or works as were installed or were on order at the

date of control or which were included in any previous computation of  the
- gcheduled effective capacity: .

Previded further that if as a vesuly of the licensee declaring as surplﬁs to
" his requirements any units of plant or works, tne scneauled effective capacity
is in respect of any month computed to be less than the maximum demand of
the licensee on the station-for the purposes of his own undertaking, then such
-units of plant or works and all further additional units of plant or worlks shall
" theveafter alwayg be deemed to be surplus to the requirements of the licensee
.as aforcsaid unless the Board decides otherwise,

~ XI. Of the kilowatt-hours purchased by the licensee from the Board in each
;month, a number of kilowatt-hours not exceeding the number which bears the
same proportion to the total number purchased as the scheduled effective capa-
. city for the month bears to the maximum demand of the licensee on the Board
m that month shall be purchased at a price determined under paragraph XIIT;
Sthe balance being purchased at a price determined under paragraph XIV:

Provided that if the station is a hydro-electric station or if any unit of a
“aombined station is a hydro-electric unit, the number of kilowatt-hourg which
“the licensee shall be entitled to purchase as aforesaid shall be reduced by such.
“amaunt, if any, as may be agreed hetween the Board and the licensee, having
fregard to the number of kilowatt-hours actually supplied in the month from
ssuch hvdro-electric station or unit.

XII. As soon as practicable after the end of a year of account—

‘ (a) there shall be ascertained in respect of that vear the cost of production
vat the stabion in accordance with the provisions of the Eighth Schedule;

(b) there shall be deducted from the total sum ascertained in respect of that
~year under clauses (b), (c), (d), (e) and (f) of paragraph I of the Iighth
-Schedule, such proportion of the charges referred to in the said clauses as are
swholly attributable to so much of the plant and works, if any, as has been
“‘declared by the licensee under sub-paragraph (2) of paragraph X to be surplus
“to hig veguirements, and the balance remaining afler sueh deduction shall for
‘the purposes of this Schedule be referred to as the scheduled overhead charges:

Prowided that In assossing the said proportion tegard shall be had to  the
period auring which any sueh plant or works were declared  to ve & rplus

1]
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(c) there sha!l be allocated between fixed costs and running costs in aecord-
ance with the provisions of the Ninth Schedule the sfim ascertained in respect
-of ‘that year under clause (a) of paragraph I of the Eighth Schedule, and the
amount of running costs divided by the number of kilowatt-hours supphed from
the station #n that year shall for the purposes of this Schedule be referred to
.ae the running charges component;

(d) thete shall be ascertained in respect of that year an amount (in this
Behedule referred to as the scheduled ﬁgzed works  gosts) calculated from the

' “A A B :

-expression, — + — X —  where—
2 2 cr

A =the amount of fixed costs ascertained in-vespeci of that year under
clause (c);

B=the sum of the scheduled effective capacities for each month of that
year;

C=the sum of the actual effective capacities for each month of that year.

XKIII. The licensee shall pay to the Board in respect of each month of the
year of account for the electricity purchased under paragraphs X and XI—

(a) in respect of kilowatts, an amount equal to one-twelfth of the sum of the
scheduled overhead charges and the scheduled fixed works costs;

(b) in respect of kilowatt-hours a sum found by multiplying the nuwmber of
Yilowatt-hours suoplied by the running charges component:

Provided that if in any year of account the station for any reason ceases to
‘generate electricity for one thousand hours or more, then for the purposes of
ascertaining. the running charges component and the scheduled fixed works costs .
under c](mqes (c) and (d) 1espectnelx of paragraph XII—

L

(i) the smd clause (c) ghall be construed as ‘it there were substituted for the '
words ‘‘that year " in both places where they occur, -the. words ‘‘the most recent
year of account in which the station did nol cease to generate electricity for
one thousand hours or more’ and as if to the said olause the followmg pr0v1so
“were added, namely:—

) *‘Provided that so much of the said sum as iq represented by the cogt of
_ fuel shall be adjusted to take account of the cost which would have been in-

curred had that fuel been consumed at the average pnces prevallmg in the
actual year of. account” )

(ii) .in evaluating the e).pressw'n contained in ’ohe said clause (d), ‘the letter
C shall be deemed to be equal to the sum of the -actual effective capacities for
each month of the most recent year of account in which the statlon d1d nof
céase to generate electricity for one thousand hours orniore:"

Provided further that if in any year of account there exist in the station
eny units of plant or works which have been declared by the licensee under
sub-paragraph (2) of paragraph X to be surplus to his reqmrements in that.
yvear, there shall be added to the running charges component in respect of that
year. the amount, if any, by which tha’o part of the said component attribut-
abie to the cost of fuel is less than ninety per centum of the COITeC.pop(.{lno__‘i
part of the vuming charges component in respect of the year of account imme- !
diatelv preceding that ih which the esrliest m%talled of «the said units of plant
ar works first came into commercial operation in the station, and in ascertain-
ing the corvesponding part as aloresaid,
be of the same aver quslity and to

IR . .
por ton ns the fuel consumed in the ¥

the fuel consmumed shall be deemed to

conswned at the same dx@.amﬂ cost
i Geco unt:
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. Provided further that if in respeot of any month of the year of account any
" units of plant or works pfviously declared by the licensee as aforesaid to be
.surplus to his requirements are for the first time taken into account in assessing
the scheduled effective capacity for that month, then in addition to the payment
- referred to in clause (a) the licensee shall pay to the Board a sum equal to any
. sums previously paid by the Board to the licensee on revenue account (in respect
~of any period prior to the date on which the said units of plant or works came
“into commission) by way of interest, depreciation, testing and tuning-up expenses

“attributable to the said units of plant or Works; and the sum to-be paid as afore-

7said shall become due in one or more instalments and at such tisne or times
“as the Board may direct. '

i)

XIV. The price payable by the licensee to the Board for all electriéity SUL-

‘plied by the Board to him in excess of the quantities referred to in paragraphs
X and XTI shall be the Grid Tariff.

. XV. The licensee shall have the right at any time, on giving to the Board
“prior notice in writing expiring at the end of any year of &ccount, to purchase
#rom the Board at the Grid Tariff the whole of the electricity supplied to him
by the Board thereafter: . -

Provided that the Board in those circumstances may make it a condition that

the licensee shall, nntil the date on which the scheduled effective capacity of ..

&he station becomes nil, pay to the Board in respect of each month ir sddition

L130 the Grid Tariff one-twelfth of such proportion as the Board may fiy of the

mnnual charges by way of interest and depreciation whicl would have been pay-
mble to the Board in respect of the year of account h~d the said notice not
been given: o

. Provided further that in assessing the scheduled effective capacity {or the
purposes of the first proviso- all units of plant or works which may have been
under this Schedule declared or deemed to be surplus to the requirements of the
licensee at the date of the expiration of+the said notice and all additionsl units
i6f plant or works shull after that date always be deemed to be surplus fo the
tequirements of the licensee:

' Provided further that after the expirat—ioﬁ of the said notice the licensee
ghall not-be entitled any time to purchase electricity from the Board :t the
price ascertained under -paragraph XIII.

) PART III -

- Pormanent cloging down of a controlled station

-

“: XVI. The Board may gi.ve‘ ‘the licensee not less than six Tnonths’ notice in
%&'riting expiring at the end of any year of account that from the first day of the

fiext succeeding year of account it will not again direct the licensee to generate

@ny electricity in the station, and upon that date (here{nafter in this Schedule ~

veferred to as the date of closing down) the station $hdll be permanently closed
down. ‘

~ XVII. From the date of clusing down paragraphs I, IV and VIII shall, in

not later than three months prior to the date of closing down) either—..

(2) (i) to sell the station at any time after the date of closing down, and’

Tariff, or

(b) (i) to require the Board to purchase the station or at the option of the
licensee the undertaking of the licensee at the date of closing down at a piice
determined under the Fourth Schedule, and <

L

relation to the station, ceases to have effect, and on receipt of the notice under
paragreph XVTI the licensee shall have the option (to be exercised by a dule

(ii) to purchase the glectricity supplied-to him by the Board at the Grid

Lania
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(ii) to purchase the electricity supplied to him by the Board in accoerdance
with the provisions of Part I ar madified by poaragraph XVIIL:

s¥ Provided that where the station cannot he severed from the distributing

¥

AT ,Estem of the licensee or where the severance of the station from the distribut-

N

ing system of the licensee is likely to affect prejudicially the interests of -the

T’Ecensee, the licensee shall be entitled to demand that the Board shall purchase
his entire undertaking and on such demand being made the Board shall pur-
chpse the entire undertaking of the licensee.

. Any question arising under the proviso to this paragraph shall be referved
% arbitration under section 76.

t XVIII. Where a licensee exercises his option under paragraph XV in
érms of clause (b) thereof, the Board shall comply with the requirement to
pl¥chase the station under sub-clause (i) of that clause, and in applying the
provisions of Part IT to the purchase by the licensee of electricity supplied to
him by the Board,—

(a) the station shall, notwithstanding that it has been permanently closed
¢own, be deemed to remain a controlled station in operation but to be such &
tation which has ceased to generate electricity for one thousand bours or more

: %uring each year of acecount; ’

(b) clause (a) of paragraph IX shall be construed as if the following were
Substituted therefor, namely:—

~ ‘“(a) the maximumn capacity of the station, that is to say, the maximum
vapacity (expressed in kilowatts available for supply to feeders) of such plant
.and works appertaining to the generation of electricity at the date of closing
down as would have been available for reliable and regular commereial operation
on the first day of each montl, had the station not heen closed down under
Part TIT and bad no replacement of any major item of such plant or works

ey, %‘enp carried out:”

N
I ¥

" (c) clause (a) of paragraph XTI shall be construed as it the following were
substituted therefor, namely:—

‘“(a) there shall be ascertained in respect of the year of account such annuat
ghirges by way of interest ard depreciation attributable to the ass:ts purchased
by the Board under Part II1 as would have resulted from the application of

lauses (e) and (f) of paragraph T of the Eighth Schedule bad those assets
ernaine” in the ownership of the licensee;™

(@) clause (b) of paragraph XIY shall be construed as if the reference therein
to clauses (b), (¢) and (d) of pararaph I of the Bighth Schedule were omitted;

(e) there shall be added to the sum payable by the licensee to the liocard
under clause (a) of paragraph XIIT in each month of the year of account a sum
equal to one-twelfth of the amount caleulated from the expression, ‘'AxB
Y‘hﬂrew , ‘ c”
¥ A —~that part of the scheduled overhead charges payable by the licensese
to the Board in respect of the most recent year of account during
which the station did not cease to generate clectricity for one
thousand hours or more, which relates to the items: referred to in

clruses (b), (¢) and (d) of paragrapb 1 of the Bighth Schedule:

B the sum of the scheduled effective capacities for cach month of the
year of account;

-

. omrd

C=the sum of the scheduled effective capscities for erckt month of $he
tnost recent vesr of sccount ag sforesnid.

O SO

Ehv .,
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‘ PART IV _ )
Purchase by Boarg of controlled station not-to be closed down

XIX. Where in respect of any month notified by the Bo#rd (and hereinafter

in this Schedule referred to as the relevant month), the scheduled effective capa- -

city of the station is computed under paragraph X to be less than one-half of
the actual effective capacity of the station, the Board may give to the licensee
six months’ notice in writing that on the first day of the year of account mnext
following the date of expiration-of such notice the station will be purchased by
the Board.

XX. Notwithstanding anything contained in paragraph X, in computing the
scheduled effective capacity for purposes of paragraph XIX there shall be teft
out of account all such units of plant and works as would not reasonsbly have
been required by the licensee for purposes other than supply to the Board had
the station not been a controlled station. : B

XXI. Where a notice under paragraph XIX h«h been served by the 3oard
on the licensee, the Board shell purchase the stati:n or where a severance of
the station from.the distributing system of the licensce is not possible or is likely
to affect prejudicially the interest of the lcensee and the licensee so requires

the entire undertaking of the licensce at the date specified in the notice and at

s price determined under the Fourth Schedule.

XXII. From the date of purchase Gf the station or at the optlon of the
licensee the undertaking of the licensee under paragraph XXI the provisions of
paragraphs I, IV and VIII shall, in relation to the station; cease to have effect,
and the licenses shall be reqmred to purchase the electricity supplied to him by
the Board in accordance with the provisions of Part IT as modified by paragraph
XXIII

XXII1. In applying the provisions of Part IT to the purchase by & licensee
_whose skation has been purchased under this Part of electricity supplhed to him’

by the Board,—

{a) the station shall, notw1thstan(hng th&t it has been purchased by the
Board, be.-deemed to remain & controlled station;

(b) clause (a) of paragraph XII shall be cons&rued as if the reference therem
to the provisions of the Eighth Schedule excluded s reference to clauses (b),:(c)
and (d) of paragraph I of that Schedule, and as if the following proviso were
#dded to the said clause (a), namely:— ﬁ

“Provided that the snnual charges to be included in accordance with clauses
(¢) and (f) of paragraph I of the said Schedule shall be such as would have

resulted had the assets purchased by the Board under Part IV remained in the

ownership of the licensee’’;

.(c) clanse (b) of pamgmpb XIT shall be conshrued as i the reference t‘nex‘ein
to clauses (b), (¢) and (d) of paragraph T of the Eighth Bebedule were omiitted ;

(d) there shall be added to the sum payable by the licensee to the Board under
elause (a) of paragraph XIII in each month of the year of account a sum equal to
one- -twelth of the amount caleulated from the expression, ** AXB wherg.:

C’] .
. A=that pz‘rt of the scheduled overhead charges payable by the licensee
' tn tnn Board in respect of the last year of agcount in which the
station was in the ownership of the licensee, which relutes to the

items referred to in clauses (b}, {¢) end (d) of paragraph 1 of the

Eighth Schedule;

€«
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B =the sum of the scheduled effective capacities for each month of the
year of account; . : ‘

“C=tke sum of the scheduled effective capacities for each month of the
awid last year of aecount. '

YHE SECOND SCHEDULE
(See section 33)
Supply by Board to licensees owning stations other than controlled stations.

1. Before the end of each yerar the Board shall declare to the licensee in
respeet of each of the two next succeeding years the maximum number of kile-
watts which it will make available for the purpose of the licensea’s undertaking.

II. Where the Board and the licensee agree that the number of kiluwatts
declared under paragraph [ will be inadequate to meet the requirements of the
licensee having regard to the capacity of the licensee’s generating plant, th
Board shall not refuse its consent under -section 44, the provisions of that
section notwithstanding, to the installation by the licensee of such generahing -

_ plant as he may reasonsbly require for the purposes of his undertaking, unless
* the Board is able appropriately to amend its declaration within a reasonable
time.

- ILI. The licensce shall be entitled to demand from the Board, and the Board
shall, except where prevented by causes beyond its comtrol, be under obligation
to supply to the licensee. a magimum number of kilowatls in each year rot
exceeding, without the consent of the Board, the maximum number of kilowatts

" declared under this Schedule in respect of thut year, -

IV. The point 4t which the electricity to be supplied under this” Scheduls
shall be delivered to the licenses shall unless otherwise agreed -betwoon ths .
Boerd and the licenses, be at the licenses’s generating station, and the pressure
of supply shall be such ag may be sgrec between the Board and the lieenses,

V. The Board shall bear the whole of the cost of the service apparatus
roquired for making the supply under this S8chedule available to the licensee.
. V1. The price to ba paid by the )icenseos to the Beurd In respect of each year
for electricity supplied under this Schedule shell be the Grid Tariff, .

3

THE THIRN SCHEDULI
(Beo section 86)

Closing down of generating stations other than confrolled statlons -
1. Where .the Board proposes under section 36 permanently to close down &
generating station cother than a controlled station. it shall give “the licenses
owning the station not less than six months’ notice in writing expiring at the
end of any year of account that from the first day of the next Slloceedihg year
of account (hereafter in this Schednle referred to as. the date of dlosing Juwn)
the station shall o permunently cloged down, ' : ’ T

I7. ¥rom the date of c]os/ing down the Doard shall be under obligation to
gupply to the licensee, ‘except where prevented by causes beyond its sontrol,
and the licensee shall be under obligaticn to tuke frown the Board, the whole of
the electricity required by the licenseé for the purposes of his underteki 'y

] ng, excepd
such quantity of eleciricity as the licenses may for the time bein

v ba entitled
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under paragraph 11f to purchuse. from a source other then the Board or as he may
be generating in another station, uot being a controlled slation.

ITI. Unless otherwise agreéd between the Board and the licensee, the licensee

shall not, where he hag received a notice under paragraph I, purchase after the .

dates of closing down any quantity of electricity from a source-other than the -

Board: -

Provided that where on the date of the receipt of such notice the licensee is
bound under any contract to purchase any quantity of electricity from some other
gource, he may, for a period not exceeding two years after the date of closing
down or for such further period, if any, as the Board may allow, continue to
r-rchase electricity under the said contract from such other source.

IV. (1) The point at which electricity to be supplied by the Board shall be
delivered to the licensee shall, unless otherwise agreed between the Bosrd snd
the licenres, be at the licensee’s generating station, and the pressure of supply
shall be such as may be agreed between the Board and the licensee.

(2) The Board shall bear the whole of the cost of the service apparatus
required for making the supply available to the licensee. ‘

V. The licensee shall have the option, to be exercised by a date not later tha
three months .prior to the date of closing down, either— 2

(a) (i) to sell the station at any time after the date of closing down, and

(if) to puichase the whole of the electricity supplied to bim by the Board a
~ the Grid Tariit, or o
(b) (i) to require fhe Board to purchase the station at the date of closmyg
down at & price determined under the Fourth Schedule, and

(ii) to purchase the whole“of the electricity supplied to' him by the Board on
the terms hereafter set out in this Schedule. :

VI. Where a licensee exercises his option under paragraph.V in terms of

rlause (b) thereof, the Board shall comply with the requirement to purchase®
under sub-clause (i) of that clause, and the following provisions of this Schedule:

shall apply. , 5

el

VII. As soon as practicable after the licensee has exercised his option asf’

‘aforesaid, there shall be ascertained and agreed between him and the Board thé}

foliowing quantities in respect of each year of account subsequent to the da_t¢f§
of closing down, namely:— ) B

(#) The maximum capacity of the station, that is {o say, the ma,xi_mum’
capacity (expressed in kilowatts available for supply to feeders) of such plani
and works appertaining to the generstion of eleetricity at the date of closing
down as would have been available for retiable and regular commercial operatioi
on the firat day of the year of ‘account, had the station not been closed dowi
under this Bchedule and had nd réplacement of any mejor item of such plant o!
works been carried out subsequent to the date of closing down,

(bj The number and size of units of plant and works, forming pargs of thu
aloresaid plant and works, which  would have represented reaconable standb
tw yize station.

(¢) The standby capacity of the station, that is to say, the number of kil
watts (expressed in kilowstte available for supply to feeders) by which th
mximum eapacity of the station would be reduced 1f .the standby. plant 8 3
Nvorks referred to in clause (B) were Lo be 1eft oul of acoeount. i




aF 1048] Flectricity (Supply) a3
(d) The agreed effective capacity of the station, that is to say, the number
of kilowattr by which the maximum capacity exceeds the standby capacity.

VIIT. As soon as practicable after the date of closing down there shall be *
ascertained in agreement between the Board and the licensee in respect of
each of the three consecutive years of account immediately preceding the date
of closing down (hereafter in this Schedule referred to as the basic years)—

(a) the sums expended by the licensee and wholly attributable to the
generation of electricity under the following heads, namely:— ,

(1) fuel;

(i1} oil water and stores consumed;

(iii) salariés and wages and any contribution by the licensee for pensions,
provident fund, superannuation and insurance of officers and servants;

(iv) repairs and maintenance, and renewals not chargeable to capital
account;

(v) manageruent, rents, rates and taxes (including super-tax payable by the
licensee as a company, but excluding other takes on profits), insurance of plant
and general establishment charges; .

(vi) any other expense on revenue account;

“-~(b) the actual effective eapacity of the station on the first day of each such
year agreed in accordance with the principles set out in paragraph 1X of the
First Schedule. | ‘

_ IX. As soon as practicable after the beginning of each year of account there
shall be ascertained in respect of that year such annual charges by way of
interest and depreciation attributable to the assets purchased by the Board
ainder this Schedule as would have resulted from the application of clauses (o)
and (f) of paragraph 1 of the Eighth Schedule, had those assets remained in
the ownership of the licensee. '

X. The licensee shall be entitled to purchase from the Board in each year ;
of account at a price determined under paragraph XI— !

(a) a number of kilowatts not excceding the agreed effective capacity ascer-
bained in respect of that year under paragraph VII, and

(b) a number of kilowatt-hours not exceeding the number of kilowatt-hours
vhich bears the same proportion to the total number of kilowatt-hours required
3y the licensee in that year for the purposes of his undertaking as the agreed !
iffective capacity ascertained in respect of that year bears to the total maximum "
femand of the licenses in that year for the said purposes.

. XI. The price payable by the licensee in respect of each year of account for
he quantity of electricity specified in paragraph X shall be—

“ () in respect of kilowabts, a fixed charge equal to the sum of—

. “A° A B
- (1) an amount calculated from the expression —~ o - X—
2 2 ot

(ii) an amount calculated from the expression “BxD

o

(ii1) the aunual charges by way of interest and depreciation ascertained in
gpect of the year of sccount under paragraph IX, where—
gs

i

% A =one-third of the totsl costs during the bssie vears under heads (ii}:

Al
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Fi=the agreed effective capacity for the year of account;
C=one-third of the sum of the actual effective capacities [ascertained

under clause (h) of paragraph VILI] for each of the basic years;

" D=one- third of the total costs during the basic years under head (v) set
out in clause (a) of paragraph VIII;

[acT Ly

(b) in respect of kilowatt- hours, a running charge per “kilowatt-hour ascer-
tained—

(i) by multiplying the total number of fons of fuel consummed in the st‘xtlon
in the basic years by the estimate agreed between the Board and the licensee
of the cost per ton which would have been incurred in delivering and handling
the same quantity of fuel of equivalent calorific value to the furnaces in the
station duging the year of @ccount, had the station remained in the ownership
of the licensee, and

1) by dividing the total cost so found by the total number of units sent
out from the station in the basic years.

XII. The price payable by the licensee for all electricity supplied to him bv-
the Board in excess of the quantity speclﬁed in paragraph X ‘shall be the Grid
Tariff. )

XIII. “The licensee shall have the right at any time on giving the Board vrior

notice in writing expiring at the end of a year of account of purchase at the
Grid Tariff the whole of the electricity supplied to him by the Board:

Provided that the Board in those circumstances may make it a condition that
the licensee shall, until the date on which the agreed effective capscity of the
station becomes nil, pay to the Board in each year of account in addition te
the Grid Tariff a sum equal to such proportion as the Board may fix »f the
annaal charges by way of interest and depreciation asecertained in respect of the
year under paragraph IX :

Provided further that after the expiration of the said wotice, the licensee shall

not be entitled at any time to purchase electricity from the Board at the
price ascertained under pa.ragraph XI1.

 THE FOURTH SC EDULE
(See sections 28 and 37 and First and Third Schedules)
Price for uudértakings generating stations and main transmigsion lines
purchased by the Board
I. Yor the purposes of this Schedule—

" (a) “‘date of vesting’’ means the date on wkirh the undertaking, gerarating
station, main transmission line or asset forming parﬁ of such statqon or line, &8
the case may be, vests in the -Board; "

. (b) *‘original cost’’ of an asset mesns the amount of expenses certified or
determined under paragraph IT to have been properly incurred on and incidental
to the provision of the asset for the purposes of the undertsking, generafing
station or maih transmission line, as.the case may be;

(c) “‘preseribed period’’ shall have the meaning assigned to it in the Sixth
Schedule.

\, ‘ I1. ’]Im price to be Dald for any-undertaking, geanerating station or main trang.
mlwon me as b the case may be_yurchqsed by the Board under this Act shall be
f.[s'm&}‘/s-ucl

Y SUm as may be certified by en auditor appointed by the Provincial Govern-
w.nent in this behslf to have been the amount properly incurred on and inciden- . .

tal to the Cttubhshmcnt of the undertaking, station or main transmission  line.-
as the case may be, lf\\ depreciation thereon on the sesle set out in ]"ille’lﬁb}'

aT1: -
\‘ﬂ,lg,é‘«ll[yﬁ'ﬁ ‘/{/60'
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Provided that there shall be added to such sum as aforesaid on aceaunt of
such purchase of the generating station or main transmission line such reason.
able compensation as may be determined by the Board having due regard to
the fact that a portion of the undertaking is to he acquired:

Provided further that if the Board or the licensee is dissatisfied with the
sum so certified, the matter shall, in default of agreement between them, e
determined as provided in section 76.

III. The scale of depreciation referred to in paxagraph I1 shall be in respect

of the portion of the prescribed period prior to the date of vesting,—

(a) for land owned under full title, including the cost of clearing the site, nil;
. {(b) for other assets spemﬁed in the Table appended to the Seventh Schedule,

the amount which would be produced by the end of the said portion of the
prescribed period if during that portion an allowance were made annually on
account of depreciation in accordance with the provisions of paragraph Vl of
the Bixth Schedule.

IV. The auditor appointed under paragraph II shall be a person qualified
under the provisions of section 144 of the Indian Companies Act, 1918 (VII of
1918) to act as an auditor of companies.

V. The auditor’s costs under this Schedule shall be shared equally bv the
Board and the licensee concerned.

THE FIFTH SCHEDULR
{See section 41)
Charges for use by Board of transmission lines and main transmission lines
1. The following charges and allowances shall be made in respect. of & year

lines (hereafter .in th1s Schedule referred to as lines), namely:—

(a) the actual cost of maintenance of the lines, including renewals thereof
not chargeable to capital account:

(b) sums paid in respect of the lines for insurance and as rents, rates and
taxes (including super-tax payable by the licensee as a cornpany but excluding
other taxes on profits);

-+ _(c) the proportion of management and general establishment charges pro-
perly attributable to the lines;

(d) any other expenses on revenue account properly attributable to the
lines:
. (e) interest on money properly expended for ecapital purposes (whether
defrayed out of capital or revenue) and attributable to the lines, and interest
on such working capital as is properly attributable to the lines:

Provided that for the purpose of ascertaining the principal on which interest
is payable within the meaning of this clause, there shall be left out of account
any part of principal interest on which is charged to capital;

(f) an allowance for depreciation of an amount determined in respect of the
lines in accordance with the provisions of paragraph VI of the Sixth Schedul-.

II. If the lines are used partly by the Board and partly bv the hcensee
_owuing them, or if the arrangement for their use comes into force or. determines
otherwise than at the beginning or end of a year of account, the charges and
allowances referred to in paragraph T shall be the proper proportion - theresf
having regard to the use made of the lines by the Board and the period of such
use dmma the year and with the addition of the cost of such additional trans-
rission losses as may have been incurred by the hben\ee as a result of the
Poard’s user of the lines.

A R
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II1. For the purposes of clause (8) of paragraph I the rate of interest shall
be— '

(a) where the licensee owning the lines is a local suthority, the average rate

payable on the money raised by that authority for the purpuse of constructing .

the lines;
(b) in any other case, 5 per centum per annum.

THE SIXTH SCHEDULE
(See section 57)
Fi.nancml principles and their application.

1. The licenses shall so adjust his rates for the sale of electricity by periodi-
eal revision that his clear profit in any year shall not as far as possible exceed
the amount of reasonable return:

Provided that the licensee shall not be considered to have failed so to adjust
his rates 1f the cléar profit in any year of account has not exceeded the amount
of the reasonable return by more than thirty per centum of the amount of the
reagonable return, ,

IT. (1) If the cloar prc;ﬁt of a licensee in any year of account is in excess of ° '
‘the amount of reasonable return, one third of such excess, not exceeding 7} per-

cent. of the amount of reasonable return, shall be at the disposal of the under-
taking. Of the balance of the excess, one half shall be appropriated to a
reserve which shall be called the Tarifis and Dividends Centrol Reserve and the

remeining half shall either be distributed in the form of a proportional rebate .

on the amounts collected from the sale of electricity and meter ventals or
carried forward in the accounts of the licensee for distribution to the consumers
in future, in such manner as the i Government may direct {Staizy ¥

(2) The Tariffs and Dividends Control Reserve shall be available for disposal
by the licensee only to the extent hy which the clear profit is less than the
reasonuble rehn‘n n ANy year Of account.

(3) On tho purchase of the undertaking nmder the terms of its licence any -

balance remaining in the Traiffs and Dividends Control Reserve shall be handed
over to the purchaser and mambd,med as such Tariffs and Dividends Control
Reserve. -

11E. Thore shall be created from existing reserves or from the revenues of
the undertaking a reserve to be called ‘‘Contingencies Reserve’’

IV. (1) The licensee shall appropriate to Contingencies Reserve from the
revenues of each year of account a sum not less than one quarter of one per
centum and not more than one half of one per centum of the original cost of

- fixed assets, provided that if the said reserve exceeds, or would by such

appropriation, be caused to exceed, five per centum of the original cost of fixed
assets, no appropriation shall be made which would have the effect of increasing

_the reserve beyond the said maximum.

(2) The amount of the Contingencies Reserve shall be invested in secuutles
authorised under the Indian Trusts Act, 1882 (11 of 1882).

V. The Contingencies Reserve shall not be drawn upon during the currency.

of the licence except to meet such chalges as the %Eevmeml Government may
approve as being— - takoy L
(r) expenses or loss of profits avising out of accidents, strikes or eircum-
stances which the management could not have prevented;
(b) expenses on replacement or vemoval of plant or works other than
expenses requisite for norinal maintenance or renewsl:
() oompensutlon payable under any law for the time being in force and
for which no other provision is made.
/- Sudy. I"’zﬂ A.e195¢.
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VI. (1) There shall be allowed in sach year in respect of depreciation of fixed
assets employed in the business of electricity supply such an amount as would,
if set aside annually throughout the prescribed period and accumulated &¢
compound interest at 4 per centum per annum, produce by the end of tha.
prescribed period an amount equal to 90 per cent. of the original cost pf the
asset after taking into account the sums already written off or set aside in the
books of the undertaking. Annual interest on the accumulated balance will be
ellowed as an expense from rcvenue as well 8s the annual incremental deposit:

Provided that, within 8 months from the date upon which these Principles
are enacted, a licensce may elect to adopt the Straight-line method of deprecia-
tion accounting in lieu of the compound interest method above prescribed.
Straight-line method of depreciation accounting means the method whereby an
allowance is made in each year in respect of depreciation of fixed assets em-
ployed in the business of such an gmount as is arrived at by dividing ninety
per cent. of the original cost of the asset by the prescribed pericd in respect
of such  assel. )

(2) The year in which any asset becomes available for use in the business
and the relative cogt therenf shal!, in the. absence of satisfactory record, be
determined by the Prowimeisd Government. All sums credited to depreciation :
account shall be invested only in the business of electricit supply of the [“3 T
undertaking or in investments, approved by the-Pfeviﬁei-al)‘L@Yemment. [ e ]

VII. (1) Where any fixed asset ceases to be available for use through obsoles-
cence, inadequacy, superfluity or for any other reason, it shall be described in
the books of the licensee as no longer in use and no further depreciation in
respect thereof shall be allowed as a charge against revenue.

(2) 'I'he written down cost of such fixed asset shall be carried to a special
account in the books of the licensee and the amount for which the asset is sold
or the amount of its scrap value when actually realised shall be set off against
the amount so carried.

(8) The written down cost which still remains to be written off in respect of S &
such fixed asset shall be charged against the Contingencies Reserve by equal
_annual instalments from the year of account in which the asset ceases to be
" available for use as aforesaid up to the date of the next option of purchase of
the undertaking under the licence or up to the expiration of the preseribed

period, whichever is earlier.

ViII. ‘When any asset has been written down in the books of the under- 4
taking to 10 per cent. or less of its original cost, no further depreciation shall
be allowed in respect of that asset. :

- IX. Wheén any fixed asseb is sold for an amount exceeding its written down
cost the excess shall be credited to the;Contingencies Reserve.

- X. Bxcept with the consent of the §th! Government no sums shall be
carried to a reserve, and no dividends in excess of 38 per cent. on share capital
aud no other distribution of profits shall be madé to -shareholders while any - i
sum allowed in respect of depreciation for the year of account or any instal-
nents due in respect of any arrears of depreciation as provided in paragraph XI
emains to be written-off in the books of the undertaking. .

)

A1, Arrears of depreciation calculated in accordance with paragraph VI may :
e written off by equated payments over the remainder of the preseribed period i
nd the amount so set aside in the books of the undertaking may be taken into ‘
i:count i}] any year as a special appropriation for purposes of assessing the
ear profit.

XTI, Where conlributions are wade by consurners towards the cost of cons-
uction of service lines constructed after the date on which thiz Act comor indg
ree ouly the net cost of such service lines after dedueting sucl wontvibutions
’ 1. 8eclisboiitt 1150 .
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shall be included in the cost of fixed assets for the purposes of arriving at the
copital base: ~

Provided thul for the purposes of depreciation under paragraph VI, the total
original cost of construction of the service lines shall be taken into account,

XITI. (1) Subject to the provisions of sub-paragraph (2) the ordinary remu-
neration of a managing agent excluding the office allowance mentioned in sub-
paragraph (8) but including purchasing commission, if any, shall be based ona

percentage of net profits as defined in section 87(C)(8) of the Indian Companies
Act, 1918 (VII of 1913), and shall not exeeed—

(a) in respect of the. first Rs. 5 lakhs of such net profits—10 per cent; and
(b) in respect of all net profits in excéss of Rs. 5 lakhs—7 per cent.

(2) The amount paid to a managing agent shall be subject to a minimum
payment on account of ordinary remuneration not exceeding two rupees per
annum for each complete thousand rupees of paid up share and debenture capi-
tal, provided that for purposes of computing the minimum payment should the
share and debenture capital be less than rupges five lakhs it shall be taken as
rupees five lakhs and should the said capital be greater than rupees one crore
it"shall be faken as rupees one crore.

:(8) An office allowance drawn by a managing agent which shall include the
salaries and wages of all persons employed in the office of the managing agent,
but not the salaries of the engineering staff emploved for purposes of the
undertaking, shall be a percentage of the operating expenditure and the oxpen-

diture during the year of account on capital works. The office allowance so
drawn shall not exceed——

(2) In respect of the ﬁlSt Rs. 1 lakh of operating expenditure—8 per cent.
In respect of the next Rs. 2 lakhs of operating expenditure—>5 per cent.

In respect of the next Rs. 7 lakhs of operating expenditure—2% per cent.

In respect of all operating expenditure in excess of Rs. 10 lakhs—1} per
cenb.; and

(b) In respect of the first Bs, 1-lakh of capital expenditure incurred
during the year of ncecount—4 per cent. Lo

In respect of the next Rs. 2 lakhs of capital expenditure incurred during
the year of account—3 per-cent.

In respect of the next Rs. 7 lakhs of capital expenditure incurred during
the year of account —1% per cent.

In respect of all capital expenditure in excess of Rs. 10 lakbs incurred
during the year of account—1 per cent.

Operating expendxture-for the purposes of sub-paragraph (3)(a) above shall
mean the sum of the items of expenditure as defined in sub-paragraph (2)(b) of

paragraph XVII with the omission of those unde1 clauses (1) (iv), (%) and (%)
thereof.

XIV. The Board of Dnectoxs of an undertaking shall not contain more than
ten directors.

_ 7. (1) Where at any time \vnthm three years before the next opbion of pur-
chaee under the licence arises, the licensee proposes to make any capital
exuenditure which exceeds twenty-five thousand rupees or two per centum of
the capital base, whichever is more, 1u respect of which any amount would in
the event of purchase under the option be payable by th~ purchaser to the
licencee,
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the licensee shall, before giving effect to such proposal, apply to the DBoard or
Whele no Board is constituted, the ﬁeiﬁ{ Government for its concurrence.

(2) Lt the Board or the Govemf;mnt as the case may he, does
not within ane month from tle mne;ph ol such apphuatwu consent to such ex-
penditure, the licensee may rvefer the matter to the arbitration of the Authority.

. XVI. Any dispute or difference as to the interpretation or any matter arising
out of the provisions of this Schedule shall be referred to the arbltmtlon of the
Authority,

DEFINITIONS

ZVI1I. For the purposes of this Schedule—
(1) “capital base’’ means the sum of—
(a) the original cost of fixed assets, subject to the provision of para, XII
in respect of service lines; .
{b) the cost of intangible assets;
{c) the original cost of works in progress;

{d) the amount of investments compulsorily made under paragraph IV

' of, this Schedule, together with such investments :nazde before or
affer the commencement of this Act from contributions towards
depreciation as may be shown to the reasonable satisfaction of the
Authority as being amounts which could not be or could not have
been utilised by the undertaking under clauges (a) and (b) of this
sub-paragraph ;

(e) an amount on account of working capital equal to the sum of—

(i) one-twelfth of the sum of the book ‘cost of stores, materials snd
supplies including fuel on hand at the end of each month of the
o year of account;

- (ii) one-twelfth of the sum of cash and benk balances and call and
ghort term deposits at the end of eack month of the year of
accourt, not exceeding in the aggregate an amount equal 60 one
quarter of the expenditure under sub-paragraph 2(b) of this.
paragraph excluding clauses (1) (iv) and (x);

less—

(i) the amounts written off or set aside on account of depreciation of
fixed assets and amounts written off in respect of intangible
assets in the books of the undertaking before or after the comn-
mencement of this Act, and

(i) the amount of any loans advanced*by the Board under the provi-
sions of sub- palagraph (9) of paxagxaph I of the First Schedule.

(2) “clear profit’’ means—
the difference between the amount of income and the sum of expenditure
plus specific approprigtions, made up in each case as follows: —
(a) mcome derived from-—
() gross receipts from sale of energy, less discounts applicable thereby
(i) rental of meters and other apparatus hired to consumers;;
(iif) sale and repair of lamps and apparatus;
(iv) rents, less outgoings not otherwise provided for;
(v) transfer fees;
(¥1) investments, fixed and call deposits. and bank balances:
I Secls. fig 042 50, )
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{vii) other general receipts accountable in the assessment of Iudiat

Income-tax and arising from and ancillary or incidental to the
business of electricity supply.

(b) expenditure incurred on—

(i) generation and purchase of energy;
(ii) distribution and sale of energy; _
(i) rents, rates and taxes, other than all taxes on income and protits,

(iv) interest on loans advanced by the Board under sub-paragrapb (2)
of paragraph I of the Iirst Schedule;

(v) interest on security deposits;
(vi) legal churges;

(vil) bad debts;
{viii) auditors’ fees;

- {ix) mapagement including managing agents’ remunerabion as provided
for in para. XIII;

Ax) depreciation, computed as hereinafter set put;

{xi) other expenses admissible under the law for the time being in
force in the assessment of Indian Income-tax and arising from.
and ancillary or incidental to the business of electricity supply:

(xil) contributions. to Provident Fund, staff pension, gratuity and
apprentice and other training schemes.

4 N " - . -
*e) special appropriations sufficient t¢ cover—-

(i) previous losses (that is to say excess of expenditure cver income)
which have arisen from the business of electrieity supply to the
extent in any year actually appropriated for the purpose in the

~ books of the undertaking; :

{ii) all taxes on income and profits;

(ili) instalments of written down amounts in respect of intangible

’ assets and new capital issue expenses to the eéxtent in any year

actually approprialed for the purpose in the books of the under:

taking; provided that thé amounts so appropriated shall not

exceed the amount found by dividing the written down cost ot

. such assets by the number of complete years remaining before
‘the pext option of purchase under the licence arises;

{iv) eontributions to the contingency reserve, computed as hereinafter -
set out;

!

\

. . - . P
{vi) other special appropriations permitted by the inetal Govern-
ment. ~

{8) "‘debenture capital”’ means—

{v) contributions towards arrears of dépreclation;

capital raised against debentures or other instruments creating a charge or
fien on the assets of the undertaking.

{4) “‘intangible assets’’ means-- '

underwriter’s commission and such preliminary and promotional expendi-
fure shown as a debit in the capital account of the undertaking, as
wrizen’ in promoting the business of eleetricity supply excluding
paid on account of goodwil. '
). Eukrs, (:(7 Ab-198.

has fairly
any amount
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(5) “‘ordinary capital’”’ means—

in the case of a company, the amount of ordinary capital paid up and atbri-
butable to the undertauking of the licensee;

in other cases the net amount standing to the credit of the proprietor or
proprietors’ account or accounts whether in capital, personal or any other account
howsoever called aud properly attubutable to the business of electricity supply.

(6) “‘original cost’’ means in respect of any asset the sum of—

(a) the cost of the asset to the licensee,\ including the cost of delivery
and all charges properly incurred in erecting and bringing the asset
into beneficinl use,

(b) interest charges on capital expenditure incurred from borrowed money-
and properly attributable to the asset up to the date of bLringing it
mbto use at a rate not sxceeding average Reserve Bank rate ruling
al that time plus one per cent.,

{c¢) a proper addition on acecount of supervision not exceeding fifteen
per centum of the cost refemed to in sub-paragraph (a),

L
g0 however ihut the original cost of any asset shall not in any case exceed
the original cost attributed thereto in the books of the undertaking. %

(1) “Preference Capital”’ means—

The amount of paid up capital atfnbutable to the undertaking of the licenses,
isgued on such preferred terms as are sufficient to qualify it for such description.

(8) “‘presoribed period’’ means—

in respect of each of the assets specified in the table appended to the Seventix
Schedule, the number of years or period specified therein, in relation to such
asset, ruuning in each case from the beginning of the year of account next fol-
Jowing that in which the particular asset became available for use in the
business

Provided ‘that, on the application of the licensee, the Lrewinsiel (Govern-
ment may vary the preseribed period in respect of any assets in use on the date
when this Schedule comes into force if. haying regard to the physical condition
of such assets the application of the table to such assets would be unressonable.
Any question arising out of the decision of the RrovimeiaV Govemment on any
such application shall be referred to the Authority for arbitration. _%[gm

(9) “‘reasonable return’’ means— <
in respect of any year of account, the sum of the following:—

(a) the amount found by applying the standard rate to the capital base
at the end of that year;

(b} the income derived from investments other than those made under
paragraph 1V of this Schedule;

(¢} an amount equal to one half of one per centum on any loans advanced
by the Board under sub-paragraph (2) of paragraph T of the Firsk
Schedule.

(10} “‘standard rate’”’ means—
b per centwm,
(1) “‘written down cost” means—

- original cost less the pmounts set aside or written off on necount of depresia.
#ion i the bdoks ~f the undertskiog,
( Seles. Ly A-0-1950.
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THE SEVENTH SCHEDULE '
{See section 68 and the Fifth and Righth Schedules)

Depreciation of assets-

I. Tor the purposes of this Schedule—

(a) ‘‘financin] year'' mesans the financial year of the owner of the assef
eoncerned;

(b) ‘‘original cost’ and “prescribed period” shell have the meanings res-
pectively assigned to them in the Sixth Schedule,

. 11, (1) Bave as provided in the Fourth and Sixth Schedules, the scale of de-
preciation applicable to the assets specified in the Table appended fo thie
Sehedule in any financial year, and proportionately for any portion of a finam-
_elal year, shall be an allowance of such amount as would if made annually
throughout the prescribed period and accumulateéd at compound interest at the -
rade of 4 per centum per annum produce by the end of the preseribed period an
.amount equal to 90 per centum of the original cost of the asset. ‘

(2) Buch ellowance shall cease at the end of the preseribed period or when
the asset ceases to be used for the purposes of the underteking, whichever is
sarlier : .

' TABLE e

(Ses also section 57 and the Fourth and Sixth Scﬁedules)

] ) Number
Desgeription of agset v : ) of years or
’ period

%A. Land ownsd utder full ﬁiﬂer . . . . . . . . Infinity.
B. Lond held under lease—

(a) for investment in the land - . ’ . e - | The period of the
leage, “or the

D maining un-

expired  on
_ the assign.
ment of the
leage.

(b} for eost of clearing site . . . + s < | Ths period of the
) : - lease romainr-

ing unaxpired

ab the date of

) clearing  the

\ site. ’

i <, Asseta purchased new—

(=) Plant and mashinery in gerérabing sbations, inslucing plant
foundations—

b (1) bydro-slootcic Lo e e . .+ | Thirty-five ..

‘pariod. o
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-

Nurober
Deseription of asset, of years or
period
——
(ii) steam-electric . B . - | Twenty-five.
(iii) diesel-electric’ . . . . . , . | Fifteen,
#b) Cooling towers and circulaling water systems . . . { Thirty.

{o6) Hydraulic works forming part of & hydro-electric system,
including—

(i) dams, spilways, weirs, canals, reinforced concrete

flumes and syphons .Ons hundred,
{ii) reinforced concrete pir)e lines and surge tanks, steel
pipelines, sluice steel surge tanks hydrul\o -
control valves an§ other hydraulic works . Forty.
{d) Buildings and civil engineering works of & permanent charaoter) ’
not mentioned above,—
N (i) offices and show-rooms . . | Fifvy.
(ii). containing thermo-eleoctric generating plant . . | Thirty.
(iii) containing hydro-electric generating plant . - | Thirty-fiva,
(iv} temporary erogtions such as wooden stuctures. . { Five, )
{v) others . L . . . | Fifty.
ol Transformers, transformer kiosks, sub-station equipment and '
othar fixed apparatus (including plant foundations)—
(i) trangformers (ineluding foundations) h.avmg Y rating )
of 140 kllovolb amperes and over Thirty-five :
(ii} others . . . + | Twenby-five,
{f) Switchgear, including cable connections . .. « { Twenty
{g) Batteries Ten.
) 1) Underground cables mcludmg joint boxes and discon- ‘
necting boxes . . . Forty. -
(2) Cabls duot system - . . . - | Sixty.
(i) Overhsad lines, including supporta—
(i) Jinos on steel or remforce«d conorete supports, 0}‘eratmg
at nominal voltages higher than 132 lclovalts Thirty.
(ii) other lines o steel or reinforced conarete supports "o | Twenty-five.
(iii) lines on. wood supports . . | Twenty.
() Metors .« . . | Fifteon.
(k) Belf- propelled vehxolos . . . . . . . Seven,
{f) Btatio machine tools . . . | Twonty.
{m) Air-conditioning plant— . . . . . ,
(i) static , . . . . . . . | Fifteen.
(i) portable L . . « | Seven.
{n) (1) Office furniture and fittings . Twenty.
{ii} Office oquipment . Ten.

{0) Apparatus ot on hire,—
. (i) other than rmotors
iijmotors

Seven.
Twenty. ’

r

e e IR e
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Description uf asoot of;ﬁbﬁr
T
period

D. Assets purchased second hand and a.‘gset,s not Ot.hefwl-.% provided for in L;c;isgas;: &E‘:

this Table . . .

st [Staket Governm en t
determines in
- - : each cage har
ving rogard to
the nature, age
and condition
of the asset at
the time of its
gogu’
the owner.

THE EIGHTH SCHEDULE
(See the First and Third Schedules)

Determination of cost of production of electricity at generating Stations

I. Yor the purposes of the First and Third Schedules, the cost of production
of electricity at a generating station shall be ascertained by caleulating® and
taking into account the following costs, charges and allowances in respect of-
the year of sccount, namely:— '

(a) sums expended for fuel, oil, water and stores consumed, for salaries and
wages, and any contribution by the licensee for pensions, provident fund, super-
annuetion and insurance of officers and servants, for repairs and medntenance
and for renewals not chargeshle to capital account; «

(b) sums paid in roepect of the station for insurance and as rents, rates andg
taxes (including super-tax payable by the licensce as a company but excluding
other taxes on profits); '

(e) the proportion of ‘ma-nagement and general establishment charges properly
attributable to the station; . )

(d) any otber expenses on revenue account properly attributable to the
station ;

(e) interest on money properly expended for capital purposes (whether de-
frayed out of capital or revenue) and attributable to the station, and interest
on working capital properly attributable to the station and the production of
electricity therein: '

Provided that for the purpose of ascertaining the principal on which interest
is payable within the meaning of this clause, there shall be left cut of account
any part of principel on which interest is payable out of capital ; '

(f) an allowance for depreciation of an amount determined in respect of the-
gtation in accordance with the _provisions of paragraph VI of the Sixth Schedule.
. 11. For the purposes of clause (e) of paragraph I of the rate of interest shall

el.»,_A ° . M . N

(a) on such part of the principal on which interest is payable within th
o meaning of the said clause as has been advanced on loan by the Board unde
: . paragraph 1 of the Tirst Schedule, the aclual rate charged by the Board plu

t ome-half of one per centwn per annum on the toan in the year of nscounk:
_ ) (b) on the balance of the said prineipal--- '
X (i) where the liceneee owning the station iz a loeal authority, the averape rat

payeble in the year of account cu e money raised by that avthority  for thi
purposes of the station; o

(i) in sny other case, B oper cenitsm prr dnmum.
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THE NINTH SCHEDULT
(See the First Schedule) -
Allocation. of costs of production ai generating stations

I. For the purposes of this Schedule—

(1) the average load Tactor of a station shall be expressed as a poercentage,
and shall be ascertained by multiplying the number of kilowatt-hours supplied
from the station during the year of account by 100, and dividing the product
80 obtained by the product of the sverage monthly maximum demand multi-
plied by the number of honrs during which the station was in commission in
the year of account; )

(b) the average monthly maxiniun? demand shall be the arithmetical average
of the monthly maximum demands on the salafion in those calendar monshe
during which the station was in commission in the year of account;

(c) a station shall be deemed to be in commission when the whole or any
portion of the plant in the station is generating electricity or is in readiness te
generate electricity upon demand; :

(@) “‘cost of fuel’” means the sums expended for fuel consumed plus the
cost of any Lransport, handling, preparation or freatment incurréd in connse
tion with the delivery of fuel to the boiler hoppers. furnaces or engines and in
conngction with the disposal of the products or vesidues of combustion, plus
the proportion of salaries and wages and any contributions made by the owner
of the station for pensions, provident fund, superannuation and insurance of
officers and servants properly attributable to such delivery or disposal, less
any sutns received from the sale of any products or residues of cembustion;

{e) ‘‘cost of oil, wafer and stores’’ mesans the sums expended for oil, water

and stores consumed; ,
(fy “cost of repairs, maintenance and renewals’” means the sums expended
for repairs and maintenance and for renewals not chargeable to capital account,
together with the proportion of salaries and wages and any contributions made
by the owner of the station for pensions, provident fund, superannuation and
ingurance of officers and servants properly attributable to repairs, malnbenance
and renewnls; :
" (g) “‘salaries and wages’ means the sums expended for salaries and wages
and any contributions made by the owner of the station for pensions, provident
fund, superannustion and insurance of officers and servants, less the proportion
of such sums properly attributable to the cost of fuel under clause (d) and to
the cost of repairs, maintenance and renewals under clause (f).
I1. Of the costs of produntion of electricity al a generating sbation ascertained
in accordance with the Bighth Schedule, the following costs, charges and anow-
ances in respect of the year of account shall he alocated as ““fixed costs™.

ramely :-—

(8) of the costs, charges and allowances seb out in clause (a) of paragraph I
of the sadd Schedule, portions ecalenlated from the appropriale formulac set
out in paragraph ITT; ‘ . ‘

(b) the whole of the costs, charges and allowances set out in tho remaining
clanges of paragraph T of the_said SBehedule.

TTL. The portion of the fellowing costs, charges and allowances to be allocated
ax fixed costs shall be ascertained from the formula hereinafter set out against
cacly, namely:~— :

{n) cost of fus!

oy ail shoros B

. (bY cost ol 6il, wad
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100
(o) salaries and wages . . . . . —————
100038 L
100 N

(d) cost of repairs maintenance and remewals . —————
100+4-0-0001 NL

whore— :
L=+the average load factor of the station ;
N=the number of hours during which the station was in commission in the

year of acoount.

IV, The amount of the difference between the costs of production at a gene-
rating station ascertained in accordance with the BEighth Schedule and the fizxed
costs in respect of the year of account det&rmined in accordance with this Sehe-
dule shall be allocated as “‘running costs’’. . ~

V. The foregoing provisions of this Schedule shall not apply in any case
where it is agreed between the Board and the owner of the station that the cir-
cumstances or conditions of operation in the station, whether temporary or
continuing, are such that the said provisions ought not reasonably to be applied;
and in such case the allocation between fixed costs and running costs shall be

. made in such manver as the Board and the said owner may sgres.
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